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INTRODUCTION

I, the Chairman, Committee on, the Welfare of Scheduled Castes
and Scheduled Tribes, having been authorised by the Committee to sub.
mit the Report on their behalf, present this Forty-seventh
(Seventh Lok Sabha) on the Ministry of Encergy (Department of Petro-
leum)—Reservations for Scheduled Castes wnd Scheduled Tribes in the

allotment of distributive agencies by Indian Oil Corporation Ltd. and
other oil companies,

2. The Committee took the cvidence of the representatives of the
Ministry of Energy (Department of Petroleum), Indian Oil Corporation
Limited and other oil companics on 14th September 1983. The Com-
mittee wish to express their thanks to the officers of the Ministry of
Energy (Department of Petroleum), Indian Oil Corporation and other
oil companies, for placing before the Committee material and informa-
tion the Committee wanted in connection with the cxamination of the

subject.
3. The Report was considered and adopted by the Committee on
the 14th February, 1984.

4. A Summary of conclusions/recommendations contained in the
Report is appended (See Appendix VII).

A, C. DAS,
Chairman,
Committee on the Welfare of
Scheduled Castes and
Scheduled Tribes.
NEw DELHI;
March 1, 1984,

Phalguna, 11, 1905(S).
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CHAPTER I

INTRODUCTORY
ORGANIZATIONAL SET UP
i) Indian QOil Corporation Ltd.

_ The Committee have been informed that the present Indian Oil
Corporation Ltd. was formed in the year 1964 with the merger of two
earlier Companies nemely Indian Refineries Ltd. which was set up in
the year 1958 and Indian Oil Company Ltd. set up in thé year 1959.
Indian Oil Corporation is a Company registered under the Indian
Companies Act. It is headed by a full-time Chairman, It has two
major Divisions, namely the Refineries @nd Pipelines Division which
is headed by a Managing Director and the Marketing Division which
is headed by a Director (Marketing). The Headquarters of R & P
Division is in Delhi and the Headquarters of Marketing Division i at
Bombay, Besides, the former Assam QOil Compeny after its nationali-
‘sation by the Government was also assigned to 10C, presently known
as the Assam Oil Division of Indian Oil Corporation Ltd. with its
Headquarters at Digboi. It was also a Research and Development Cen-
tre located at Furidabad.

1.2 The Marketing Division is divided into 4 Regions with the
Regional Headquarters at Bombay, Delhi, Calcutta and Madras, each
headed by a General Manager, .

1.3 The R & P Division has got 5 Refineries ndmely, Gauhati
Refinery, Barauni Refinery, Gujara; Refinery, Haldia Refinery and
Mathura Refinery, cach headed by a General Manager. The Pipelines
Wing of R & P Division has 6 Petroleum & Product Pipelines namely
Gauhati-Siliguri Pipeline, Barauni-Kanpur Pipeline, Haldia-Mouri-
gram-Rajbandhi-Barauni Pipelines, Salaya-Mathura Pipeline, Mathura-
Ambala-Jullundur Pipelines and Koyali-Ahmedabad Pipeline. The
overall Pipelines sct up is headed by a General Manager.

1.4 The Assam Oil Division is presently headed by a General
Manager. The Research & Development Centre is also presently head-
ed by a General Manager.

1.5 Besides the Chairman, Managing Director (Refincries &
Pipelines) and Director (Marketing), the Corporation hes also Director
(Personncl). Director (Finance) and Director (Research and Develop-
ment) on a whole-time basis. The Government also appoints part-time
Directors from time to time to constitute the Board of Directors of

Indian Oil Corporation Ltd.
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(ii) Hindustan Petroleum Corporation Limited

1.6 Hindustan Petrojeum Corporation Ltd. was formed in 1974
alter the acquisition by Government oi majority shareholding in
Esso Standard Refining Company and Lube (India) (in which it al-
ready held 50 per cent shares), In December 1976, Caltex Operations
in India were also taken over by Government and in May 1978, these
were amalgamated with this Corporation. In 1979 Kosgngas Com-
pany, engaged in the activities of bottling, distribution and marketing
of LPG was acquired and merged with HPCL, Similarly, Central
Government took over in the public interest the management of
undertakings of the Panel Investment and Trdding Company Pvt. Ltd.,
and pending acquisition of these undertakings have appointed HPCL
as “Custodian™ of these two companies for carrying on the manage-
ment for and on behalf of the Central Government.

1.7 Managemént of the affdirs of HPC vests in the Board of
Directors which in terms of the Articles of Association, is to consist
of not more than 12 members. The present strength of the Board is 9,
consisting of Chairman and Managing Director, 4 Functional Direc-
tors, 4 part time Government Directors, The day-to-day affairs of
HPC are managed by the Bodrd acting through the Chairman and
Managing Director who is the Chief Exccutive of the Company. He
is assisted by four functional Directors, viz.,, Finance, Production,
Marketing and Personnel Directors, who are assisted by General.
Managers and Departmental Heads.

(iii) Bharat Petroleum Corporation Limited

1.8 A Company named Burmah-Shell Refineries Ltd. was incor-
porated on 3rd November, 1952 under the Companies Act, 1956 with
the object, inter alia of, refining, storing, transporting, supplying, selling
and distributing petroleum and other oils and any products thereof.

1.9 Persuant to an agreement signed by the Burmah Oil Company
Limited and the Shell Petroleum Company Ltd. on 23rd December
1975, the Government of India acquired 100 per cent equity shares
holding in Burmah-Shell Refineries Limited on 24th January 1976,
and effective the same date vested the right, title and interest and liabi-
lities of Burmah-Shell Oil Storage and Distributing Company of India
Limited in relation to its undertakings in India [acquired by the Gov-
ernment under the Burmah-Shell (Acquisition of Undertakings in
India) Act, 1976] in Burmha Shell Refineries Limited. Thc name of
the Company was changed from Burmah-Shell Refineries Limited to
Bharat Refineries Limited with effect from 12th February 1976, As it
is an integrated refining and marketing company, the name was again
changed to Bharat Petroleum Corporation Limited with effect from
Ist August 1977.

1.10 It is a Company registered under the Companies Act, 1956,
and its entire share capital is held by the Central Government, It is
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managed by Chairman and Managing Director, subject to the superin-
tendence, direction and control of the Board of Directors.

(iv) IBP Co. Ltd.

I.11. A Company named Indo-Burma Petroleum Company Ltd.
was incorporated in the yesr 1909 in British Burma. Thereafter, the
Registered Office of the Company was shifted from Rangoon, Burma
to Calcutta in 1943 pursuant to Certificate of Incorporation issued by
the Registrar of Companies, Bengal.

1.12 Originally, M/s, Steel Bros. Co, Ltd., were the Mdnaging
Agents of the-Company and the mandgement and affairs of the Com-
painy were being looked after by the said Managing Agents until 1970
when the managing agency system was abolished by the Government.

1.13 In 1970, Indian QOil Corporation, a wholly owned Govern-
ment Company, acquired the majority shares of IBP held by Steel
Bros. Co. Ltd., the then Managing Agents and the Company became
a Government Company within the meaning of the Section 617 of the
Companies Act 1956.

1.14 1In 1972, the President of India acquired the majority shares
held by IOC in the paid up capital of the Company, thereby the com-
pany coming under the control of Ministry of Energy, Govémment of
India.

1.1'5 The name of the company was ohanged from Indo-Burma
Petroleum Co. Ltd., to IBP Co, Ltd. we.f. 15th March 1983 pur-
sugnt to the fresh Certificate of Incorporation: issued by Registrar of
Companies, West Bengal.

1.16 IB_P'Co. Ltd., is managed by the Chairmam and Managing
Dircctor subject to the superinitendence, ditections abd control of the
Board of Directors. '



CHAPTER 1I
A. RESERVATION IN ALLOTMENT OF DEALERSHIPS

2.1 The Indian Oil Corporation Ltd. is awarding dealerships|
distributorships for the following petroleum products:—

1, Retail Qutlet dealerships . Motor Sﬁirir, High Speed Diesel
Oil, Lubricating QOils and
Greases,

2. Superior Kerosene Qi), Light Diesel Oil dea- . Superjor Kerosene Oil, Light Diesc]
lerships Oil, Lubricating Oils & Greares,

3. Liquified Petroleum Gas distributorships l.iquiﬁc& Pewroleum Gas (LPG).

2.2 Hindustan Petroleum Corporation Ltd., Bharat Petroleum
Corporation Ltd. and IBP Co. Ltd. are also awarding dealerships|
distributorships for various petroleum products except that IBP Co.
does not award dealerships for Liquified Petroleum Gas.

2.3 The Comittee have been informed that Indian Oil Corpora-
tion has been awarding its dealerships|distributorships to various
Social Objective Categories from time to time. Effective from
1-1-19M, as a matter of policy, it was“decided to earmark 25 per cent
of I0C’s ‘A’ site retail outlet dealerships, SKO-LDO dealerships and

" Indane dqistributorships to persons belonging to Scheduled Caste|
Scheduled Tribe community. With the takeover of erstwhile private
oil companies by Government of India, the then Ministry of Petroleum
on 23rd September, 1977 vide their letter No. P. 27015|186/74-10C
(Vol. II) dated 23-9-1977 (Appendix-I) advised that 25 per cent of
all dealershipsidistributorships of all oil companies should be award-
ed ta the persons belonging to Scheduled Caste|Scheduled Tribe
community. Since then, 25 per cent of all the dealerships|distributor-
ships are being given by all oil companies to Scheduled Caste|Sche-
duled Tribe candidates. This policy continues to be in vogue.

2.4 The reserved quota on State-wise basis|Union Territory-wise
Industry basis in respect of categories including Scheduled Caste|
Scheduled Tribe is based on 100 point roster as provided by the Mini-
stry vide its letter No. P-19011|02|80-10C dated 5-6-1980 (Appen-
dix II). The same was revised for the subsequent Roster years viz..
1981-82 and 1982-83 as the ptrcentage of reservation amongst
various categories of dealerships|distributorships changed.  This
quota is made for each StatelUnion Territory on industry basis.

In terms of the above letter, 100 point roster was adopted by
the Oil Industry which is operated on a rolling basis and ensures

4
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reservation percentages in terms of various categories for each State|
Union Territory. -

2.5 The instructions issued by the Ministry on 23-9-1977 did not
make any inter se distribution between Scheduled Caste and Sche-
duled Tribe. Hence, this quota was operated jointly for Scheduled
Caste|Scheduled Tribe candidates till June, 1980, when the inter se
distribution was made as per Ministry’s guidelines contained in its
letter No. P 19011’,02}80—IOC dated 17-6-1980 (Appendix III).

2.6 The reservation of dealerships under various categories since
the introduction of the Industry Roster has been as under.—

Category
198081
Scheduled Caste/Scheduled Tribe a5%
Unemployed Graduates . . 25%
Defence Personnel disabled in war/war wit;owa 109
Physically handicapped 10%
Others (open) . 30%
198182
Scheduled Caste/Scheduled Tribe 25%
Unemployed Graduates . . 10%
Unemployed Einginecring Graduates . . . 10%,
L]
Physically Handicapped/Defence Personnel disabled in war/war widows . 15%
Outstanding Social Workers/Freedom Fighters 10%
Others {open) 30%
1982-85

Scheduled Caste/Scheduled Tribe . * 230,
Unemployed Graduates (including unemployéd engineering graduates) 25%
Physically handicapped/Govt. Personnel disabled on dulylr\‘\ idows of

Govt, Personne] who die in the course of dury. . 154,
Freedom Fighters 5%
Others . . . - 30%

2.7 The Comtmuec desired to know thc criterion for eammrkmg
the percentags of reservation for Scheduled Castes{Scheduled Tribes
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in various States. The Department of Petroleum in a written note
has stated that w.e.f. 23-9-1977 till the introduction of Roster System
dwing 1980-81, there was no separate reservation for Scheduled
(.astelhdleduled Tribe categories on State-wise basis. The percen-
tage of reservation was being maintained by each oil company on
All India Basis. Subsequently, the Ministry on 5-6-1980 advised
the Oil Companies the percentage of reservations of different cate-
gories under which the dealerships|distributorships would be award-
¢d by the oil companies. The inter se distribution between Scheduled
Castes and Scheduled Tribes was advised by the Ministry vide its letter
No. P-19011{02|80{TOC dated 17-6-1980 (Appendix I1T)?According
to this 25 per cent dealerships for Scheduled Castes and Scheduled
Tribes has to be filled in such a way that both these categories get their
share in relation to their respective population in cach State/Union Ter-
ritory. Based on the inter se population (1971 census) the Ministry for-
warded, alongwith their above referred letter, a roster to be operated
by the Oil Industry, on a rolling basis. Thereafter, the Ministry vide
- its letter No. P-19011/02/80-I0C dated 8-1-1981 indicated that for
the purpose of reservation of a particular location for Scheduled Caste/
Scheduled Tribe, Assembly/Pariiamentary Constituencics reserved for
Scheduled Caste/Scheduled Tribe may be adopted. In order to identify
such locations falling under reserved constitiencies, the oil companies,
as a practice, followed the guidelines given in the publication “Delimi-
tation of Parliamgatary and Assembly Constituencies Order 1976”
published by the Government of India.

2.8 For the year 1982-83 and onwards, new guidclines have becn
evolved by the Oil Indusky and approved by the Department of Petro-
leum. The details of the gujdelines in this regard. issued by the Depart-
ment of Petroleumr on 9-2-1983 are at Appendix-IV.

2.9 In respect of Arunachal Pradesh, Meghalaya, Nagaland and.
Mizoram, in view at the predominant Scheduled Tribe population in
these States/Union Territories, the Ministry vide its letter No. P.19011/
33/82-TOC dated 16-4-1983 has directed the reservation to be donc

as under:

State 9,age of dealerships  Balance %ageto he
"o be awarded to awarded to open
Scheduled Tribe out calegory
of total nos.
Arunachal Pradesh . . . 70 30
Meghalaya . . . 8o 20
Nagaland . . . . flo 20

Mizoram . . . . . go 10
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[n the case of dealerships reserved under Scheduled Tribe category for
these 4 States|Union Territories, preference has to be given to other
‘Social Objective’ categories e.g. unemployed graduates. physically
handicapped persons etc. No roster is being applied to these States|
Union Territories.

2.10 Some of the eligibhity criteria introduced for award of dealer-
ships from the year 1982-83 onwards are as under:

1. Residence: -

The applicant should be a resident for at least threc years in
the concerned district within which the location is situated
for the appointment of dealer/distributor preference being
given to the person of the town/ar=a where the point is to
be located. However, in the case of UG (Unemployed
Graduate') category candidates, the residence eligibility
criteria will be determined-on the basis of the candidates’
parents (or local guardians) stay in the concerned dis-
trict in the event the candidate has been studying at a

- place other than his home district. In support of the re-
sidence eligibility criteria, the candidate will produce a
certificate from the District Magistrate/Collector in sup-
port of his being a resident of that district for the previous
three years. (In the guidelines issued earlier on 6-6-1980,
there was a provision that the candidate should be domi-
ciled in the concerned State).

II. Relationship

No person shall be ayarded a new dealership if he/she already
holds a dealership of LPG/Kerosene|LDO'HSD'MS'Lubricating Oil of
any Oil Company.

No person shall be awarded a new dealership if any of the follow-
ing close relatives of the person already holds a dcalership of LPG/
Kerosene/ LDO|HSDIMS|Lubricating Oil with any oil company:

(i) Spouse
(ii). Father/Mother
(iii) Brother/Sister
(iv) Son/Daughter
" (v) Son-in-Law/Daughter-in-law
(vi) Parents-in-law



In the guidelines issued earlier on 5-6-1980, the provision was
that “no person shall be awarded new dealerships|agencies if he or any
of his close relatives like his spouse, father, brother or son etc. already
holds a dealership/agency with any oil company.”

In the guidelines issued on 21-9-1981, it was laid down that “no
person shall be awarded new dealership if he or any of his/her close
relatives like spouse father/mother, brother/unmarried sister, son/un-
married daughter/unmarried son (in case of candidates from matriar-
chal system of soclety) a]rcady hold dealership/distributorship with
any oil company.”)

1. Educational Qualification

For Unemployed Graduates. the minimum qualifications will be
graduation or equivalent and securing a minimum 50 per
cent marks in graduation or post-graduation of any Uni-
versity/Institute examination.

For Scheduled Caste/Scheduled Tribe, physically handicapped:
Freedom fighters and others, the minimum educational
qualification will be matriculation or equivalent.

2.11 A provision has been made in the guidelines that at the time
of interview of candidates, the Selection Boards will take into account
the following factors:

(1) Business ability;

(2) Salesmenship;

(3) Capability to provide the required facilitics within the sti-
pulated time; - )

(4) - Full time working dealer, which is a basic necessity;

(5) Extra-curricular activities;

(6) Outstanding sportsman/sportswcnman who has represent-
ed the country in international events:

(7) Personality; and

(8) General Assessment

2.12 Explaining the position regarding the reservations for the
award of dealerships to Scheduled Castes and Scheduled Tribes {rom
the year 1974 onwards. the Chairman, IOC Ltd. has stated during evi-
dence as under:—

“From January, 1974 onwards, in IOC we had reserved 25 per
cent of A-site outlets, that is, where the company has its
own facilities. 25 per cent quota was also applicable
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for SKO/LDO dealerships. we did not have the roster sys-
tem at that time. We used to decide particular locations
to be earmarked exclusively for the Scheduled Castes and

Scheduled Tgibes based on our appreciation of likelihood
of being able to get suitable candidates.”

2.13 The Committee enquired about the eligibility criteria and how
it was assessed that a Scheduled Caste/Scheduled Tribe person apply-
ing far dealership was a deserving person. The Chairman, 10C Ltd.

has stated during evidence as under:— .

T‘he eligibility criteria, as Secretary explained, are very clearly

stated. There is an income restriction. The total income
of the family should not be more than Rs. 24,000/- per
annum. Amongst candidates who meet this criterion, I
don’t think we should go into their relative needs. In addi-

* tion, they have to be matriculate. Then it is for the Board

to decide as to who is likely to run the business most sui-

“tably. If we are to study the relative needs, it will become

very difficult and highly subjective.”

2.14 The Committee enquired whether Government had consider-
ed at any point of time the question of relaxation of guidelines for eli-
gibility in the case of Scheduled Caste/Scheduled Tribe candidates in
the background of a backlog. The Secretary, Department of Petroleum
has stated during evidence as follows:

“I have found that uptill now, the percentage of Scheduled

Caste/Scheduled Tribe people who have these agencies
has been below the prescribed limit. That is why during
the current year's programme, we have fixed a highest tar-
get, that means you must reserve 30-40 per cent in various
categories. We can give the details. As soom as possible,
we should be able to reach 25 per cent {imit.”

2.15. When the Committee observed that unless some relaxations
were given to Scheduled Caste/Scheduled Tribe candidates, they would
not be in a position to apply for dealerships. the Secretary, Depart-
ment of Petroleum has stated during evidence as under;—

“If a particular sogt of agency has been reserved for Scheduled

L]

Caste/Scheduled Tribe and if there is only one application
and if that person does happen to fulfil the so-called crite-
ria, we shall certainly consider him. We go to this extent
that if there is no candidate, even then we do not take a
non-Scheduled Caste candidate. We advertise so that some-
body may come in. We advertise a second time. If we do
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not get a response, then-a reference is made to the Collec-
tor of a District for this particu'ar location saying that we
are not getting adequate number of Scheduled Caste/
Scheduled Tribe people, will you please help us. The rela-
xation goes to this extent that we are not going to consider

a non-Scheduled Caste person unless we have explored all
avenues.”

2.16 In reply to a question whether the family background of a
candidate was also taken into consideration at the time of selection,

the Chairman, IOC Ltd. has explained the position during evidence as
under:—

“The eligibility is a miximum income of Rs. 24,000/- per an-
num. Once it is established, or an affidavit is given that
‘family income is below that limit, then the other consi-

derations to choose a candidate are left to the Selection
Board.”

2.17 When the Committee enquired if allotment of distributive
agencies to Scheduled Caste/Scheduled Tribe candidates resulted in any
loss to the oil companies, the Secretary, Department of Petroleum has
stated during evidence as under:—

“The guidelines which have been given today is that it is to set
up an effective distributive system and show profits. If the
distributive network is weak and the company tc'ls me that
because of some factors, the distribution network is weak,
I am helpless. For instance, thgre can be an cfficiently run
retail outlet managed by a Scheduled Caste person. There
can be an inefficiently run outlet managed by a Scheduled
Caste person. There can be inefficiently run outlet mana-
ged by a person in the general category. There, the res-
ponsibility has been given to the Company and we always
insist, ‘Look, network has to be efficient.’ There should
be no compromise on that.”

2.18 When asked what was the criterion of reserving the area for
the allotment of distributive agency to Scheduled Caste/Scheduled
Tribe persons, the Chairman, IOC Ltd. has stated during cvidegce as
follows: — '

“We reserve the location on the basis of the constituencies re-
" served for Scheduled Caste/Scheduled Tribes in Lok
Sabha and the State Legislatures. In addition to that, ba-

sed on 100 point roster, we pick up the location. Location
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ofapamﬂaramamplpked up by lot campany-wise. Lows
are then drawn out of the locations in the roster.”

2.19 Explaining the position further the Secretary Department of
Pctroleum has stated: —

“This particular point occurred to me when I was myself study-
ing this whole problem. It can happen that where we re-
serve a particular place for Scheduled Caste and Scheduled
Tribe, suitable candidate may not be available angd there-
fore why don't we keep some outlets reserved where they.
will be available? I consulted my colleagues; Can we: not
keep the whole thing open and consider first the Scheduled
Caste and Scheduled Tribe and then the other categorics
also? 1 am prepared to have a second look at the whole.
thing and revise the system if it helps in fulfilling the
quota. But I was advised that that was the system before
the roster system had been mtroqluced and the result was
not very satisfactory. Now, in these matters it is possible
that logically one solution appears to be attractive but the
expesience is that before the introduction of the roster sys-
tem, the total results were nat that satisfactory. So, I
would hesitate to change it. We would be completely open
for-a suggestipn to the better system so that the Scheduled
Caste/Scheduled Tribe cligible persons wherever they
are, they can get an opportunity of dealerships. We say
that in our scheme, even in the non-reserved category they
are welcome to apply. If we come across good candidates,
we reserve that area and deseserve another acea.”

2.20 When asked whether any preference was given to a coopera-
tive society over an individual in the award of dealerships or agengios
of petroleum products, the Secretary, Deptt. of Petroleum has stated
during evidence that preference is given in such cases,

2.21 The Committee referred to the eligibility criterion applicable
to cooperative societics to the effect that “all the Members of the Co-
operative Societies should individually meet the eligibility criterion
pertaining to the particular category for which the advertisement has
been made” and enquired whether it would not be desirable to relax
that condition.

The Secretary, Department of Petroleum has stated during evidence
that it may be possible to make little changes in the conditions of eli-
gibility of a cooperative society. But in case any drastic changes are
2754 LS—2.
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- made, there is every possibility that a single person may be in control
of a cooperative socjety and run it for his own individual benefit.

2.22 Asked how the reserved quota for Scheduled Castes and
Scheduled Tribes in all sectors for appointment of dealers in the Oil
Industry was worked out, the Secretary, Department of Petroleumn has
stated during evidence that since 1980 there is a' 100 point roster. In
the Indian Qil Corporation, they have been following this policy from
1974 but the detailed reservations for Scheduled Castes and Scheduled
Tribes and other social gbjective categories as well as in the Oil Com-
panies have been enforced from 23rd September, 1977. From that date,
these reservations have been operative but from June 1980, the roster
system has been introduced. It makes it a sort of obligatory on the part
of the compiniés to ensure that certain positions and outlets have to
be given to the Scheduled Caste and Scheduled Tribe persons.

2.23 The Committee desired to know the reasons for not enforcing

the roster system from the year 1977. Thereupon, Secretary, Depart-
ment of Petroleum has stated as under:—

“The IOC which started as'a public sector undertaking has
been following this policy from an earlier date but the
other companies which were nationalised in 1976-77 have
been brought on to this system from September, 1977
when the Governmnet issued the directive.”

2.24 The Committee wanted to know when the Department of
Petroleum got the directive from the Ministry of Home Affairs to im-
plement the reservations for the allotment of distributive agencies to
Schedulde Castes and Scheduled Tribes in IOC as well as in the other
Oil Crmpanies. The Secretary, Department of Petroleum has stated
during evidence as under:—

“From the Home Ministry, there was no directive so far as the
distributorship agency is concerned. This.is a policy which
this Ministry has followed and it has issued instructions.
From the Home Ministry as such theré is no directive for
this distributorship, that there should be reservation in
this regard.”

2.25 Asked what prompted them to implement the reservations in
distributive agencies in the absence of any directive from the Home
Ministry, the Secretary, Department of Petroleum has stated that it is
in pursuance of the gengral policy to help certain backward classes
of the society and a desire to promote social justice.
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2.26 The Committee pointed out that Scheduled Caste/Scheduled
Tribe candidates were interviewed by the Selection Boards for the al-
lotinent of distributive agencies alongwith general candidates who were
better off with social and economic standards and desired to know whe-
ther relaxed standards would be applied to Scheduled Castes/Schedul-
ed Tribe candidates. The Secretary, Department of Petroleum has sta-
ted during evidence as under:—

“We can find a way. If there is any suggestion from the august
body, we would consider and we would certainly like to
improve the system so that the ultimate object is achieved.

We shall most sympathetically in a positive spirit consider the
case to change the guidelines in the light of observations.
In the morning, suggestions about the procedure for se-
lecting genuine persons were made. In the recommenda-
tions when you make, you may kindly take those things
into account. Of course, no easy solutions are available.
For instance, one solution can be well, the Committec con-
sisting of local MLAs, MPs etc., will give us the list of
persons. We all know and you know better than us that
we have to live with political reality and other considera-
tions. Therefore, something which is seemingly attractive
may not be acceptable or workable. One hon. Member
suggested that the Committee consisting of Collector, M.P.,
local M.L.A, can suggest a suitable person. I would not
be very happy of the type of recommendations even from
such a Gommittee because the reasons why, we have cons-
tituted the high-powered selection board are' to ensure
impartiality in the selections. I tried in the morning to say
that the whole objective was to ensure impartiality. Un-
fortunately, the distribution of this dealership is looked
upon as a patronage. It is giving a substantial opportunity
to the people if they have the capability to esfablish a
flourishing business in the face of keen competition. There-
fore, the perspective of the Government decision to set up

;  these Committees was to ensure impartiality. Many times,
it happens in the administration that we devise a scheme
with certain objectives and test in on a different point.
The idea was to ensure impartiality and elimination of
local influence. That is why, a retired High Court Judge
from South India and a retired Civil Servant from South
India have been put on the Committce for North and
West India so that they can be insulated from local in-
fluences etc. That was the objective when the scheme was
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formulated. Any solution which dilutes that will create
problems for the Government and will come in the way
of reconciling the two seemingly opposite points of view.
As I said earlier, an easy solution is not, possible. This
theory—why elimipate local influence when, after all we
are selecting dealership in local areas and let cent per cent -
appointments go according to the recommendations of the
local leaders—was considered and not found feasible.

While giving your suggestions, you may kindly keep in mind the
whole perspegtive of the scheme. These are oil compa-
nies, Their business is to sell oil. Therefore, for setting up
efficient distribution network, they are looking for shop- -
keepers. Everydoby cannot make an efficient shopkeeper.
To be a good shopkeeper, one requires more than mere
educational qualifications. Therefore, while laying down
the gusdelmm, the idea precisely was that a person pos-
sessing the knack of running an outlet should be taken.

They are looking for such people who have the business
acumen.”

2.27 The Committee pointed out that in the guidelines issued in
1977, it had been stated that security deposits should not be collected
from Scheduled Caste/Scheduled Tribe people and enquired whether
that policy was still .in force. The Secretary, Department of
Petroleum has stated during evidence as under:—

*“I am advised that for kerosene and light diesel oil, there is
nqQ deposit for anybody. For the rctail outlet, there is a
deposit of Rs. 1,000/-, It is the same for ail the categories.
For LPG, the deposit is Rs. 10,000/- for the general ca-
tegory and Rs. 1,000/- for Scheduled Caste/Scheduled
Tribe.

* At the time of factual verification the Ministry of Energy (Department of Petroleum)
wide theiy Q.M. No. P-qBo12/1/84-10C dt. ay-2-8B4 have clarified o+ under

“I am advise d that for kerosene and light diesel oil, there iz deposit.  For the Retail
Outlet there is 2 deposit of Ra. 1000/- for filling station & Rs. 1500/ for fi [ling ~cum-service
‘stmtion. Howaver, no security deposit is collected from SC/ST category, For LPG the
deposit is ranging between Rs. 5,000- to Rs. 30,n00/-for general category depending upon
the markets/towns. However, licrc is no sccurity deposit for SC/ST.

For LPG, the deposit is for cylinders which are in the possession of the agent/deelar. For
SC/ST, there is no deposit.”
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For LPG, the deposit is for cylinders which are in the posses-
sion of the agent or dealer. It has been kept low. For Sche-
duled Castes and Scheduled Tribes it is on a concessional
basis.”

2.28. Effective from 1-1-1974. it was decided to earmark 25 per
ceat of Indian Oil Corporation’s ‘A’ site retail outlet dealerships,
SKO/LDO (Superior Kerosene Oil/Light Diesel Oil) dealerships
and Indane distributorships to persons belonging to  Scheduled
Castes/Scheduled Tribes. With the take over of erstwhile private
oll companics (mow known as Hindustan Petroleum Corporation
Ltd., Bharat Petroleum Corporation Ltd. and LBP. Co; Ltd;), the
then Ministry of Petroleum vide their communication dated 23.9-
1977 informed the oil companies that 25 per cent of dealerships/’
distributorships of oil companies should be reserved for Scheduled
Castes/Scheduled Tribes. The Ministry off Petsoleum, Chemicals
and Fertilisers in a later communication dated 5-6-1980 informed
the oil companies that reservation percentageg in respect of various
categorics (i.e. Scheduled Castes/Scheduled Tribes, Unemployed
Graduates, Physically Handicapped, Disabled Defence persons and
Open) should be maintained for each State,Union Territory as per
100-Point roster prepared for the purpose. The Ministry vide their
letter dated 17-6-1980 further informed the oil companies that the
distribution of dealership/agencies earmarked for Scheduled Castes/
Scheduled Tribes in a particular State/Union Territory on the basie
of 25 per cent reservation should be allocated between Scheduled
Castes/Seheduled Tribes in proportion to their interse population
in that States/Union Territory on the basis of a roster prepared for
the purpose. The Ministry vide their letter dated 8-1-1981 indi-
cated that for the purpose of reservation of a particular location
for Scheduled Castes/Scheduled Tribes, Assembly/Parliamentary
Constituencies reserved for Scheduled Castes/Scheduled Tribes
may he adnpted.

. At the time of General Election to Lok Sabha in 1880, out of
2 total of 542 Parliamentary Constituencies, the number of com-
stituencies reseryed for Scheduled Castes and Scheduled Tribes was
79 and 40 respectively. In States, out of a total of 3821 Assembly
Counstituencies, the number of constituencies reserved for Scheduled
Castes and Scheduled Tribes was 542 and 315 respectively. When
reservation for Scheduled Castes and Scheduled Tribes in dealer-
ships/distributorships of various petroleum products has Do
provided on State-wise basis, the Committee sec no reason why
reservation of particular locations should be restricted to
reserved Parliamentary/Assemblv  constituencies only. Ag eligible
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Scheduled Castes and  Scheduled Tribes candidates are
available in reserved as well as unreserved Pariamentary /Assembly
constituencies, the Committee are of the view that the restriction
imposed vide Ministry’s letter dated 8-1-1981 regarding reservation
of locations for Scheduled Castes/Scheduled Tribes on the basig of

reserved Puliamentary}Ammbly constituencies should I:e remov-
d e

229. Under the existing guidelines issued on 92-1983 and
applicable from the year 1982-83 onwards, no person is eligible for
award of a new dealership if any.of the following' close relatives
of the person already holds a dealership of LPG/Kerosene{l.-DO[‘
HSD/MS/Lubricating oil with any oil company:

(1) Spouse

(if) Fathor/Mother

(iii) Brother/Sister

(iv) Son;Daughter. .
Son-in-law/Daughter-in-law

(vi) Parcnts-in-law

The above restriction applies to all categories, i.c. reserved and
open categories and is obviously intended to ensure that the dealer-
ships are not cornered by close relatives. However, it needs to be
examined whether inclusion of son-in-law, daughter-in-law and
parents-in-law in the restricted categories since they belong to a
diffcrent family is coming in the way of enterprising Scheduled
Castes and Scheduled Tribes who deserve to be given encéourage-
ment in sterting new ventures...The Committee would therefore
suggest that the existing eligibility criterion in this regard may be
reviewed. ' ..

2.30. Under the guidelines, other things being equal, cooperative
societies of respective reserved categories are to be given prefer-
ence in dealerships. It has also been provided that for reserved
categories, each member of the co-operative society should indivi-
dually meet the eligibility criteria for that category. The present
elicibility criteria include matriculation as the minimum educa-
tonal aualification and the condition of residence for at least three
years in the District within which the location is situated. The
Committee feel that if each member of a co-operative society is
reauired to fulfil such conditions, it may be difficult for cooperative
socleties of Scheduled Castes/Scheduled Tribes to avail of the
intended facility or to form new cooperative societies for the pur-
vose. The Committee therefore suggeat that the existing condi-
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should be changed. -

2.31. One of the conditions in the existing guidelines is that the
applicant should be a resident for at least three years in the com-
cerned district within which the location is situated for the
appointment of dealer/distributor preference being given to the
person of the town/area where the point is to be located. In the
guidelines issued earlier on 6-6-1980 (Appendix), there was a
provision that the applicant should be domiciled in the concerned
State.

The Government have not spelt out the objective behind the
change in the criterion of residence. As the pattern of reservation
and allotment of dealerships is based on State-wise quotas, the
Committee are of the view that the advantage would be in requir-
ing the certificate of domicile in the State concerned.

2.32. According to the guidelines, at the time of interview of
candidates for selection as dealers, the Selection Board is required
to take into account factors such as, business ability, salesmanship,
capability to provide the required facilities, extra-curmicular
activities, outstanding sportsman/sportswoman who has represent-
ed the country in international events, personality etc. The Com-
mittee consider that conditions like exra-curricular activities or
participation n international sports events are hardly relevant in
the matter of selection of dealers and could be used to the dis-
advantage of otherwise eligihle Scheduled Caste/Scheduled Tribe
applicants. The Committee would therefore suggest that such con-
ditions may be deleted from the guidelines so far as Scheduled
Caste/Scheduled Tribe candidates are concerned. .e

B. SELECTION BOARDS
2.33 In the guidelines issued on 73-9-1977. the following procedure
was laid down for constitution of S=lection Committee for selection of
dealershins|agencies of Oil Companies:

“In resvect of Scheduled Caste/Scheduled Tribes candidates,
selection showd be made by a Selection Committee con-
sisting of :—

(i) A renresentative member of the concerned State Gov-
ernment:

(ii) A nrominent memher of Schednled Castes/Scheduled
Tribes commimnitv to be nominated by the State Gov-
emment concerned; and
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(iii) District Mapager or an equivatent Officer of the con-
cerned oil company.

In respect of the remaining 75 per cent of the dealerships/agencics.
the Selection Committee may consist of:—

(1) A representative of the concerned Oil Company; and

(i) Ome representative each of two other public sector oil
companies.”

2.34 As per the latest guidelines issued on 9-2-1983 and appli-
cable from the year 1982-83 onwards, Selection Boards are to bz con-
stituted by the Oil industry for the selection of dealers and each such
Board is to consist of a regired High Court Judge, a retired senior Civil
Servant and a retired officer of the Oil Company. Asked about the
details when these Selection Boards were set up, the Committee have
been informed that on 19-3-1983, two Selection Boards had been
constituted, namely, Selection Board (North) to take carc of Northern
and Eastern sectors in line with IOC’s regional areas of North and
East and Selecton Boards (South) to take care of Southern and Wes-
tern areas in line with IOC’s Regional areas of South und West. Sub-
scquently, Dealer Selection Boards for Western and Eastern Sectors
were constituted on 30-5:1983 and 2-6-1983 respectively. With the
creation of these Boards, areas of each Board were revised and made
in line with Indian Oil Cerporation’s Regional areas for North, East.
West, and South. The Indian Oil Corporation administers the function-
ing of the Selection Boards on behalf of the Industry.

2.35 During cvidence the Committee enquired why it was neces-
sary to include a retired civil servant or a retired officer of the oil
Company on the Selection Board and why there was no provision for
‘he inclusion of a Scheduled Caste/Scheduled Tribe person in the Se-
lection Board for safeguarding the interests of Scheduled Caste/Sche-
duled Tribe communities in the matter of allotment of dcalerships/
distributorships .for different petroleum products. The Secretary. De-
partment of Petroleum has stated as follows:—  °

“This is a sensitive and in a way very difficult process. Many
pressures operate. It was thought by Goyerngpent that the
objective of Government policy would best be achieved
if we built into the system something which will ensure ob-
jectivity, impartiality, and also adequate concern for im-
plementation of these objectives in spirit also, and not
only in name. There are many pressures from various

1 quarters. To put the whole matter beyond controversy or
doubt or suspicion, Gowernment decided to consistitute
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high power Selection Board presided over by retired High
Court Yudge and assisted by people who have experience
of Administration and filed conditions. In addition to re-
tired High Court Judge, senior retired civil servants were
there. They have experience of Administration. They have
to interview people who come for various posts. Officers
or Judge coming from one part of the country have been
appointed in another part of the country. He will not be
subject to local bias either from State Government or
other agencies. It was originally provided that some offi-
cers of the Oil Company may be there. They have got
experience of the type of work to be done. It was though -
they will provide the inputs so that the persons selected
. are the right persons who can manage these outlets and
agencies. But in practice we have not appointed Oil Com-
pany's representatives in the Board so far. We have got
High Court Judge and senior retired administrative field
officers. On the question why we have not included a re-
presentative of Scheduled Caste, I will say this: The way
the Board is constituted, it is expected that these public-
spirited officers will safeguard all these interests also. Of
course, it is open to debate. But one view is this. I per-
sonally hold this view. For such Boards, it is best to se-
lect those people on the basis of their personal qualities
and integrity rather than representing a particular point
of view. The expectation is that they will bestow as much
concern or even greater concern for the welfare of the
Scheduled  Castes and Scheduled Tribes and the deprived
sections of society as those who belong to these communi-
ties. It may well be that the retired Judge or the retired
.civil servant may belong to one such community. But by
and large it was thought that the Board as such may not
be constituted on such a quota basis or representation
basis. As it is, these Boards have shown great interest in
the welfare of Scheduled Castes and other categories. They
have not recommended any de-reservation of a dealership
or agency just because a suitable person from the Schedul-
ed Caste or Scheduled Tribe is not available. They are
going out of their way to locate such peopic from these
categories and recommend them for dealership. But your
recommendation that there should be a Member of the
Scheduled Cgste and Scheduled Tribe on the Board will
certainly be considered; I will bring it to the notice of the
‘Government. But I have given an explanation about Goy-
ernment’s thinking so far.”
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2.36 Asked since when these Selection Boards had been funetion-

ing for the award of dealerships by the Oil Companies, the Secretary,

Department of Petroleum has stated during evidence as follows:—

“The Board for Northern Region covering Haryana, Punjab,
Uttar Pradesh, Rajasthan, Jammu & Kashmir, Delhi and
Chandigarh was constituted on the 10th of March, 1983.
The Board for Southern Region covering Bihar, Orissa,
West Bengal, East of Madhya Pradesh and North Eas-
tern States was constituted on 25th May, 1983. The
Board for Western Region covering Gujarat, Mahara-
shtra and parts of Madhya Pradesh was constituted on
the 30th May, 1983.”

2.37 When the Committee asked the Secretary, Department of
Petroleum to guote instances where the Sélection Board had gone out
of the way to select Scheduled Caste|Scheduled Tribe candidates for
the award of dealerships of different petroleum products, the Secre-
tary, Department of Petroleum has explained the position as under:—

“For instance, at u particular place, if there is no Scheduled
Caste applicant, the Board could merely recommend
that a particular agency may be dereserved but they have
nol done so. Now, on the basis of that information, I
form an impression whether the Boatd has solicited
Scheduled Castes and Scheduled Tribes or they are just
trying to satisfy the procedural requirements, etc. What
T said was that the Board has shown great solicitude for
protecting the interests of the Scheduled Castes and Sche-
duled Tribes.” ' '

2.3% During evidence, the Committee asked when was the last
selection made by the Selection Boards in the North-Eastern region.
The Chairman of IOC stated that one of the new Selection Boards
which was constituted held interviews in the’ North Eastern Region
in May or June, 1983 as far as he could remember.

2.39 In the guidelines issued on 23-9-1977, it was provided that
a prominent member of Scheduled Caste!Scheduled Trihe would be
nominated bv the State Government concerned on the Selection Com-
mittee. The Committee desired to ¥Ynaw whether this practice was
being followed at mresent. The Chairman, IOC has explained
the position during evidence as under:—

“Prior to the appointment of Snecial Boards, when the selection
was made by officers of the oil Companies, we used to



get a representative of the Scheduled Caste/Scheduled
Tribe through the local - Government. But now that we
have special boards, that practice has been dis-continued.”

2.40 When the Committee pointed out that inclusion of a Sche-
duled Caste/Scheduled Tribe person in the Selection Board would
create a feeling of involvement for Scheduled Caste/Scheduled Tribe
people, the Secretary, Department of Petroleum stated:

“That is most welcome. But it has serious implications. As
theoretical issue, let us suppose that a retired High Court
Judge belongs to Scheduled Castes and Scheduled Tribes
only, shall we say that he is looking after the interest of
the Scheduled Castes and Scheduled Tribes? But he is
there as a respectable judge.”

2.41 The Committee enquired whether in view of the fact that the
eastern part of the country was too vast, the Ministry would consider
to have a separate Selection Board for the North Eastern region, the
Secretary, Department of Petroleum stated that the suggestion would
be brought to the notice of Government for @ decision.

2.42 The Committee noted that according to the guidelines, at
the time of inerview, Selection Boards were required to take into
account inter alia extra curricular activities of the applicants and also
give weightage to sportsmen who had represented the country in inter-
national event. The Committee enquired how these conditions were
relevant in the matter of allotment of dealerships and how far Sche-
duled Caste/Scheduled Tribe candidates would be in a position to
satisfy this criteria. The Secretary, Department of Petroleum has
stated during evidence as follows:—

“These are the various factors which have been listed. When
persons from a particular category dre being examined
and if there are more than one, then this thing will become
relevant. Suppose, in a particular agency in the Sche-
duled Caste and Scheduled Tribe category, there are more
than one candidate, then various other factors that the
Selection Board may take into account become relevant
for inter-se comparison. These are the factors which the
Committee will take into account while considering the
merits of different candidates infer se within the

category.™
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?.43 Referring to the fact that all the gpplications received aganist
specific advertisements were being scrutinised by the Divisional
Managers before being put up to the Selection Board, the Committee
enquired about the reason for following this practice. The Secretary,
Bepartment of Petroleum has stated during evidence as ynder:—

“Very large number of applications are received sgainst each
advertisement. Initially the Divisional Office with the
Divisional Manager scrutinises them from the point of
view of eligibility. They then prepare a statement of
those who are found cligible and also statement of thosc
who are not found eligible and why. All these appli-
cations are sent to the Selection Board and then the Selec-
tion Board looks at both the lists of the eligible and those
who are not eligible. Detailed scrutiny is done by them.”

2.44 In reply to a question, the Committee have been informed
that call letters are sent from the Board’s Office to the candidates.

Asked as to who was the appointing authority for distributorships|
dealerships, the Chairman, IOC stated that the concerned oil company
was the appointing authority on the basis of selection made by the
Selection Board. :

2.45 Asked why it was necessary to have a panel of candidates
applying for dealerships for placing before the Selection Boards. the
Chairman, JOC has stated during evidence as under:—

“Detailed verification in the field, if it is done for all, would take
all the time of the Bognd. After interview, they give maxi-
mum four names without indicating the priority.”

2.46. When the Committee observed that the Selection Boards did
not have their own source of verification and they were dopeading
entirely on the oil companies for verification and to that oxteat they
were not independent, the Chairman, TOC has clarified the position
during the evidence as under:— '

“The Board associates the companies to verify the facts in re-
gard to three or four candidates. If the facts are not found
correct by the Company, the Board again applies its mind
to see whether it has suficient evidence to prove whether
facts are correct or not.”

2.47. The Committec were informed that a panel of Scheduled
Caste{Scheduled Tribe candidates was prepared for the allotment of
distributive agency after the field investigation by the concerned Depart.-
ment. When asked whether another opportunity was given to a Sche-
duled Caste/Scheduled Tribe candidate who had not been selected by
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the Board, the Secretary, Department of Petroleum has stated during
evidence as follows:

‘ “The investigation which we have to do in the field is purely on

’ the question of fact. If the investigation report comes back
stating that particular statcment made by the candidate
is not true, then I think the Selection Board will go through
it searchingly.”

2.48. Elucidating the point further, the Secretary, Department of
Petroleum has stated as follows:—

“In the field investigation, some mistakes may take place and |
have no hesitation in saying that we shall give an oppQr-
tunity to the man who is proposed to be 1ejected. After
the field investigation, he may meet the Selection Board
once again.

2.49. Asked what special steps were taken by the Oil Companies
when they were unable to locate or identify suitable Scheduled Caste|
Scheduled Tribe candidates for the award of any distributive agency of
petroleum product, the.Chairman, Indian Oil Corporation has stated

. during evidence as under:—

“If we do not find any suitable candidate either in the screening
or interview stage, we re-advertise for the second time.
Previously, after two re-advertisements, we used to decate-
gorise. But from this year onwards, we shall approach the
District Collector for recommending suitable candidates.”

2.50. Explaining the point regarding identification of suitable Sche-
duled Caste|Scheduled Tribe candidates. the Secretary, Department of
Petroleum has stated as follows: —

“We refer the case to Collector, State authorities, Director of
Social Welfare with a view to locating the person. In the
event of no suitable cendidate available, if we decategorise
in onc place, we make it good by reserving in  another
place, where we get suitable candidate so that the quota is
sought to be enforced industry-wise and State-wise. There
may be slight variation from Company to Company but as
in a State and the Oil industry as a whole, we try to enforce
the quota.”

2.51. A statement showing the number of persons who have beea
awarded dealerships for different petroleum products in the North-
Eastern region after the constitution of the Special Selection Board for
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the Eastern Region and the number out of them.belonging to Scheduled
Castes|Scheduled Tribes as furnished by the Department of Petroleum
is as under:— '

AS ON 31-B-1983

LPG DISTRIBUTORSHIPS

— PR —

“Total interviews held Total No. awarded  Awarded to Scheduled Percentage to (2)
- - Caste/Scheduled
Tribe out of (@)

RETAIL OUTLET DEALERSHIPS

Total interviews held  Total No. awarded  Awarded to - Sche ‘Perrrnlagr to (2)
duled Caste/Schedul-
ed Tribe out of (a)

23 ‘g a2 (ST) 10 09,

SKO/LDO DEALERSHIPS

" Total interviews held Total No. awarded  Awarded to Schedul- Percentage to (2)
: " ed Caste/Scheduled
Tribes. out of (2)

7 I 1 (8T) tua®,
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2.52. Another staternent showing the number of persons who have been awarded
dealerships for different petroleum products in North, Eastl, West and
South regions after the constitution of Special Selection Boards and
the number out of them belonging to Scheduled Castes/Scheduled

_ Tribes as furnished by the Department of Petroleum fs an under :—

AS ON 31-8-1983

LPG DISTRIBUTORSHIPS

Ol Selection Board “Towal  Towal  Awarded Percentge
interviews No. award- 10 SC/ST 1w (2)
held ed out of
{2)
—_ - - ; - _‘_ -
North . . . . . 12 1 1 100°%,
Eau (excluding N-E States) . Pl 2 u 100%,
West B 1 1 100%,
South 41 2 . Nil
Total s 6 @ 666
@ SC—2 ST—2
RETAIL OUTLET DEALERSHIPS SKO/LDO DEALERSHIPS

e - - — m————

Total Total Awarded Perce Total Total Awarded tage
interviews No. award to SC/ST ¢ (Q;I(.Ef interviews  No. 1o SC/ST chf;l}

held eod out of (2) - held awarded  out of(2)
— | ——— H—__.?- . _‘. - ) . T 3 .
23 1 T 100", 8 f\]‘i]
1 1 i mo‘f;, 4 1 1 oo,
5 4 Nil 9 2 2 10n%g
36 7 4 571% 13 ' ' 1oty
7 13 . 6(SC)  46% u 4 45T 1007
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District Manager or an equivalent officer of the concerned oil
my..mmwmum

civil servant amd a retired senior oil company officer. Ac

A . el *
Selection Boards were set up in March and May-June, 1983 for the
Northern, Southern and Western Regions,

. The Committee consider that the decision to include a Scheduled
?aﬂe/Schedﬂed Tribe person in the Selection Committee under the
wstructions jssued in September, 1977 was sound and this practice
should have been continued at the time of comstitution of Selection
Boards. The Committeg are of the view that each Selection Board
should include a Scheduled Caste/Scheduled Tribe person and where

ikis is not possible, a person belonging to Scheduled Caste/Scheduled
Tribe should be co-opted in the Board.

2.54. As per existing procedure, the initial screening of applica-
tiens is done by the concerned officers of the oil company which
advertises the dealership. This screening is for the scrutiny of “the
applications vis-a-vis the eligibility of the condidates, Thereafter a
fist of all eligible candidates as also a list of candidates considered to
be ineligible together with their applicationg is sent to the Selection
Board. The candidates found eligible are calied for interview by the
Selection Board. The Board can also call a candidate not found
cligible by the oil company, if in its opinion, thé rejection by the ofl
company was not justified. After interview of the candidates, the
Selection Board submits a panel of four names and then the oil com-
pany concesned conducts field investigation of the dandidates em
‘panelled. The field investigation reports are forwarded to the Selec-
tion Board which formulates its final recommendation,

It is thus seen that for a particular location, one of the four em-
panelled candidates can be selected for award of dealership after a
scrutiny of field investigation reports. The Committee’s concern ks
that a Scheduled Caste/Scheduled Tribe candidate should not unjustly
get climinated at the field investigation stage. In reply to a question,
linecum,DeparuneutolPemhnmhummdﬂleComime
(lwhgevﬁemmmmempmnedmdldmm:mpﬁuﬁm ]
pwpoaedmbeujededmhegivenmowomhymmm
the Selection Board. The Committee wonld syggest that before making
a final recommendation an opportunity may be given to the empanelled
candidates whose applications are propesed to be refected, to represeat
their case before the Selection Board, it they so choose.



CHAPTER—III

A. ASSISTANCE TO ALLOTTEES OF DISTRIBUTIVE
AGENCIES

3.1, In the guidelifes issued on 9-2-1983 which is applicable
from the year 1982-83 onwards, the income cntermn of applicants

is fixed as under:—

“The gross income of the candidate, his parents, spouse and
dependent children should not exceed Rs. 24,000 per
annum. The candidate will have to furnish an affidavit
sworn before a magistrate or notary public containing
a statement of income in support of his claim. The
income will include ‘income from all sources such as
salary, property, interest/dividend, business|profession|

vocation, agriculture and other sources.”

3.2.-Based on the earlier guidelines dated 23-9-1977, in the
advertisements issued for dealership, a condition is imposed that the
applicant should be able to arrange the requisite land!facilities and
finance within four months of issue of Letter of Intent, failing
which they are liable to forfeit the offer of dealership. The income
criterion and the time limit of four months applies to all categories
of applicants, i.e. reserved as well as open categories. The Com-
mitte¢ wanted to know how Scheduled Caste|Scheduled Tribe appli-
cants could be expected to arrange for these facilities within a
period of four months. In reply, the Secretary, Department of
Petroleum has informed the Committee as follows:—

“The points made by the hon. Member are certainly valid
and of very great importance. In the very nature of
things, a person belonging to a disadvantaged section
will have certain disabilities in setting up business.
Here, we ave ﬂ'lll'lk.lﬂg of his setting up a business which
involves land. I don't say we have answers to all the
problems mentioned by hon. Member. But we have
been working on a scheme for bank finance, so that
substantial portion of his capital expenditure, and re-
volving capital is given to the allottee or somebody

-who has been given the agency-from a bank. A scheme
2754° LS—3.
27
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has been prepared, and it is at a very advanced stage
-of consideration. I am confident we shall be finalising
it soon. But I must concede that this scheme goes only
to a certain extent in solving this problem, and not
fully. It meets the point that such disadvantaged sec-
tions should be given the site. 1t is a suggestion which

. I will forward to the Government's but its {inancial
implications will have to be studied, because these are
commercial operations. These companies arc  responsi-
ble to Parliament regarding profitability.”

3.3. Under the guidelines issued for the year 1982-83, the income
criterion is that the gross income of the candidates. his parents, spouse
and dependent children should not exceed Rs. 24,000 per annum, Fur-
ther one of the conditions of allotment of dealerships is that the appli-
cant should be able to arrange the requisite land/facilities/finance
within four months of issue of letter of intent, failing which he is liable
to forfeit the offer of dealership. The income criterion js evidently
intended to ensure that the dealerships are not concered by well-to-do
people. However, fi applicants, particularly weaker sections among
the Scheduled Castes/Scheduled Tribes are required to arrange for
land /facilities/finance within such short period, it is doubtisl whether
many of them would be able to do s0. The Committee, therefore,
recommend that while allotting dealerships, Government and the il
Cempanies should assist such SC/ST applicants in providing facilities
like allotment of Land, sanction of Telephors conmection and sanction
of Bank finance at concessional rate of interest etc.

B. MAINTENANCE OF ROSTERS

3.4 The Ministry of Petroleum. Chemicals and Fertilizers (De-
partment of Petroleum) in their letter No. P-19011]02|80-I0C dated
5-6-1980 laid down that the reservation percentages in respect of
various categories (SCI!ST. Un-employed Graduates. Physically
Handicapped. Defence personnel disabled in war and others) for
award of dealerships|agencies of oil companics shall be maintained
for cach State|/Union Territorv. A 100-point roster (Tndustry
Roster) to be operated on a rolling basis was adopted by the oil
Industry with a vicw to ensuring reservation percentage for the vari-
pus catecories for each State!Union Territorv.

3.4 The Roster system being followed in the Oil Industry as a
whole is as under:— .
(i) RETAIl. OUTLET/SKO-1.DO DEALERSHIPS:

(a) Tndustry Meetings are convened periodicallv and during
these Tndustry meetines. each oil Company brings a list
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“indicating the locations State-wise|Union Territory-
wise fot inclusion in the Roster.

(b) A Register is maintained by the Co-ordinating oil Com-
pany showmg the details like locations, Civil Districts,
categories for each State|Union Tcmtory The cate-
gories are emtered in the Register as per the 100-point
Roster against each SI. Number. In order to decide the
locations, lots are drawn amongst the Oil Companies.
The final Roster is prepared showing the State, Loca-
tion, Civil District, Oil Company and category.  This
tentative Roster is forwarded to the Ministry.

(c) The system explained above was followed for the Roster
year 1980-81 and 1981-82 and in case of SKO-LDO
Dealerships, even for 1982—84 (Part-1) Roster.

3.6 Regarding Retail Roster for 1982-84 (Part-1) the Industry
adopted a different basis for identifying the locations for each il
company as the locations were identificd based on a Survey conduct-
“ed by the Oil Industry which is known as Five-year Survey. Viable
locations were identified for locating future dcalerships. Locations
were picked up from this sucvey by the Industry Working -Group and
were pooled together. The Oil Companies then drew lots out of
these locations for preparing the Roster. This was done by each Oil
Company in relation to its entitlement. '

3.7 The Five-year Survey is further supplemented by certain
locations identified on the basis of-feasibility studies conducted based
on Ministry of Energy (Departmeat of Petroleum) references from
time to time. This is an on-poing exercise.

(i) LPG DISTRIBUTORSHIPS

3.8 Each Oil Company compiles the list of locations which
it would like to be covered in the Roster based on the data reccived
from their Divisional offices|Regional offices and a joint Industry
merting is then held where the locations tabled by each oil company
are discussed and finalised based on the following considerations:—

(i) Locations where the existing distributorships have reach-
ed the ceiling limit as also where waiting list|potential
beyond ceiling limit is available. '
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(b) Supply/equipment logistics and product availability of
each oil eompany.
(c) Populaticn/potential of virgin towns.

3.0 After ronsideration of the above factqrs, the location are
finalised. Out of the total, approximately 50 per cent go to IOS
and 25 per cent each to BPC and HPC. Except for. murginh
adjustments, each oil company is allowed to cover locations whic
it intends to cover in the Roster initially. As regards reserv?tinn
of other social objective categories, by and large, compnrat}vely
bigger towns are earmarked for these categories and co;mpa::atwely
smaller towns for ‘OTHERS’ category, as far as possible in the
1982-84 Roster for LPG Distributerships, in line with the discus-
sions hold in an Industry Meeting in the Miuistry on 4th January
1983. A copy of the Mnutes circulated by the Ministry vide their
Ref, No. P/190011/42/82-I0C dated 17-1-1883 is at Appendix--V,

3.10 Once the locations are finalised on an Industry basis, they
are categorised on the basis of 100-point Roste: State/Union Tetri-

tory-wise.

3.11 In case of any dereservation/drop-out of locations, the
necessary adjustments are made in the subsequent Roster to make

good the short-fall.

3.12 Each 0Oil 'Company after the abrve exercise, maintains its
own control/Progress Register for day-to-day monitoring.

3.13 Asked who was the officer incharge looking sfter the main-
tenance of rosters in IOC and other »il companies for the award
of deaierships to Scheduled Castes/Scheduled Tribes for different
petroleum . products, the Chairman IOC Ltd. has stated during
evidence as under: —

“In the Indian Oil Corporation this is dealt with in our
‘ Marketing Division and it comes under the General
Manager (Sales). He is here and his officerg are also
here. We will sit with you and explain to you in de-
tail. But I am told that these rosters are sent to the
Ministry and they are specifically approved by the Minis-
try also. So, there 1s a ;iwreat deal of avthentication.”
3.14 Elucidating the point further, the Chairman of Bharat
Fetroleum Corporaiion Ltd. has stated as under:---

“The roster for the industry is main‘ained by Bharat Petro-
leum insofar as retail outlets are concerned. So far ag the
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kerosene and LDO dealerships Is corcerned, it is main-
tained by Indian Oil' Corpurativn, I will show the roster
to you at the earliest opportumty, What is maintained
"by Bharat Petroleum has already been given to you this

morning.”

3.15 When the Committee pointed out that some of the rosters
shown had no authentlcity at all, the Secretary, Department of
Petroleum stated that some of their responsible officers would bring
these rosters for inspection and in cage any mistakes were there,
they would take sction to rectity them as pointed out by ‘the

Committee,

3.16 Subsequently on the 24 September, 1983, the rosters were
brought by the officers of the Oil Companies and placed before the
Committee for Scrutiny. o

3.17 It is seen that Dealerships/distributorships are awarded by
oil companies for various petroleum products, namely, Motor spirit,
High Speed Diesel, Superior Kerosene Light Diesel, Oil and
Liquified Petroleum Gas. Separate registers are maintained for the
"purpose. Reservations for various Social Objective Categories and
others apply to each petroleum product for which a 100-point roster
for the Industry as a whole is maintained. Ré&Servation percentages
are to be maintained for each State/Union Territory. The inter se
distribution of dealerships among Scheduled Castes and Scheduled
Tribes is on the basis of their population in each State/Union
Territory for which purpose a separate roster has been devised.
After locations are finalised and categorised on the basis of 100-

Point Roster State/Union Territory-wite, each oil company main-
tains its own control/progress Register for day-to-day monitoring.

3.18 During scrutiny of some of the registers shown to the Com-
mittee, it was noticed that some of the entries were not complete.
Entries regarding reservation of a location and to final allotment
to a dealer could not be ascertained without reference to the regis-
ters maintained by the oil company which advertised the dealer-
ship. An abstract regarding dealerships actually allotted against
the reserved quotas in each year was not prepared. Nevertheless
Fhe Committee got the impression that a beginning has been made
In the proper maintenance of rosters in accordance with the policy
laid devan by the Government in consultation with the oil come

panie
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3.19. The Commiittee find that a number of registers arc main-
tained by the oil companies in order to keep records of allotmeng of
dealerships/distribatorships of petroleum products to the Social Ob-
jective Categories (which include Scheduled Castes/Scheduled Tribes)
and others on the basis of prescribed reservation percentages on State-
wise basis. A system of mamtaining rosters on Industry basis was
introduced with effect from  5-6-1980, A scrutiny of some of the
registers shown to the Committee imdicated that y beginning has been
made in the matter of proper maiatenance of roster. However, the
present system of making entrics and keeping the registers up-to-date
needs to be improved.  Preper feed-back fromi the oil companiey to
the co-oidinating oil company in the matter of actual alotments
against reservation quotas is also necessary. The Committee would -
also stress that the roster registers should be checked at regular inter-
vals by the officers who may be designated for the purpes~ and  dis-
crepancies noticed should be rectified. In view of the volume of work
involved in the maintenance of registers, the feasibility of computeris-
ing the data may also be examined by the Government.

(. DTENAMI HOLDINGS/TRANSACTIONS

320 During ¥Fvidence, the Commitiee referred to praclice of
benami transictions in the allotment of dealerships and wuanted to
know how this problem was proposed to be tackled. The Secretary,
Department of Petrolenm has stated as follows: —

“This is a very complex issue. I shall be grateful for
enlightenment from this august Committte as to how this
probiem should be dealt with. T do not say that we have
final answers to this problem of what the hon. Member
has said ae underserving people, in the name of eiigibility
gelting them. Tt is not a problem which is peculiar to
the award of dealerships of the oil companies, It is a
problem which we are facing in the whole field, whether
it is TRDP or anv other programme: wherever we deal
with the weaker sections, we face this problem. Though
this is not given out in the papers which we have sub-
mitted. personally I have no doubt in my mind that the
instances of benami holdings may be high, because there
is a basic difficulty in this case. We wish to hely some-
body who helongs to the deprived sections. By definition,
“deprived Sections™ do not have the resources, ond these
are highly sought after. There are other people who are
prepared to take them over under cover of benami. I
have discussed these thines with my colleagues in the
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oil companies. I am afraid, we have no statistical base
on the basis of which I can give a more definite answer
to what is the extent of this problem. But with my ex-
perience in other walks of life and various delds of
administration, I have no doubt in my wmind, and this
is alse the perception of my colleagues, that the probllem
is there. What is the sélution to this problem, frankly
speaking we have no answers. We shall be grateful to .
this august. Committee, if it could give any suggestions,
we shall certainly try to work it out. One suggestion
which has come is that the outlets may be owned by the
Companies and given to certain members of the dis-
advantaged sections on grant or lease basis. Its financial
and administrative aspects we should certainly examine.
If we try to find any other solutions, some of the other
basic objectives of the national policy get diluted. For
instance, even amongst the Scheduled Castes thcre are
rich and well-educated people. It so happens that even
among the backward sections there is the elite, and it is
a fact of life, a fact of our economic development during
the last 30 years in every section that it is the elite that
has taken the benefit of most of the concessions. Among
the Scheduled: Castes there would be two problems, One
is, the henefit will go to the elite, secondly, those who do
not belong to that category will take people from that
category as cover in order to get the benefit, what is
referred to a benami. The problem is complex und re-
quires consideration by administrators, soeiologists and
planners. It is not a problem only of retail outlets for
LPG. This august body has hon. Members who have
expevience of public life. I can assure you that what-
ever suggestions are eoming which ean help in achieving
the ehjective, we will do it.”

4

3.21 The Committee pointed out that it was a fact that because
of the benami transactions in running distributive agencies of
different petroleum products, Scheduleq Caste/Scheduled Tribe
people were exploited the most. The Committee desired to know
what special measures were contemplated by Government to
minimise these benami transactions so that exploitation of the
poarest of the poor could be done away with, The Secretary, De-
partment of Petroleum bhas stated during evidence as under: —

"S'r.ity\;uwﬁlnecﬂl.nhadsdimﬁonmthhin the
morning. This was a point on which I sought ar. en.
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lightenment from this august body. Some discussion on
this took place. The benami transaction is a thing which
is not a speciality in the oil dealer ships only but it is
there in all walks of life.”

3.22. During evidence when the Committee referred to benami
transactions in dealership business, the Secretary, Department of Petro-
leum stated that “personnally I have no doubt in my mind that the
instances of benami holdings may be high, because there is a basic
difficulty im this case. We wish to help ssmebody who belongs to
the deprived sections. By definition, deprived sections do not have
the resources, and these are highly sought affer.. There are other
people who are prepared to take them over under cover of benami”.
It is seen that in the guidelines issued by the Department of Petroleum
to the public sector oil companies from time to time, an elaborate
procedure for screening of applications, interview by Selection Board,
field investigation efc. has been prescribed. The Committee, there-
fore, expected that benami dealerships would have been kept undex
check. This is not so as is evident from the statement made by the
Secretary, Department ‘of Petroleum before the Committee, Thus
the very objective of bringing socially deprived groups into the dealer-
ship business is defeated. The Committee do not consider that the
problem is insurmountable. If the Government and the oil Companies
can introduce an efficient machinery for regular and surprise inspec-
tion of the working of the dealerships after allotment, there is mo
reason why malpractices in this business connot be kept under check.
The Committee recommend that the existing set up in the oil Com-
panies for inspection of the working of the dealerships should be
suitably geared up.

3.23. When the Committee wanted to know whether Government
would consider any method to prevent benami holdings in dealerships,
the Secretary, Department of Petroleum stated that “one suggestion
which bas come is that the outlets may be owned by the Oil Compa-
nies and given to certain members of the disadvantaged sections on
grant or lease basis. Its financial and administrative aspects we should
certainly examine.” The Committee suggest that a system of Oil
Companies owning the retail outlets and allotting to the reserved
categories, particularly Scheduled Castes and Scheduled Tribes may
be considered for introduction on a selective basis.

D. ALLOTMENT OF DISTRIBUTIVE AGENCIES
(i) Indian Oil Corporation

324 The total number of Retail outlets and LPG/Kerosme
dealerships in existence as on 31-3-1963 in the Indian Oil Corpora-
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tion Lid. and the number out of them being operated by Scheduled
Caste/Scheduled Tribe persons are stated to be as under:—

Total 8C 8T
(i) Ret: il outlets (MS/HSD) . ' N 106 23
(ii) K—.roscnr dealerships 2820 73 B
(ili) LPG distribators . . 1T 67 13

-

3.25 The total number of Retail outlets/SKO-LDO and LPG
distributorships awarded by Indian Oil Corporation Ltd. during
1980-81, 1981-82 and 1982-83 and the number out of them awarded
to Scheduled Caste/Scheduled Tribe persons are stated to be as
under, -~ '

Year Retail SC ST SKO SC ST LPG SC ST
outlets LDO

1980 - B1 1 —— - 8 2 - 16 g -

1981 —82 92 9 5 2.3 3 2 152 [3] 3

1982 —8g 240 43 19 70 11 5 1ai 24 8

Total . . . 858 53 24 10 16 7 aBg %0 11

(ii) Hindustan Petroleum Corporation

328 The total number of Retail outlets (MS/HSD), SKO/LDO
and LPG dealerships awarded by Hindustan Petroleum Corporation
Ltd. as on 1-4-1983 since the introduction of the reservation policy
effective from 23-9-1977 and the number out of them given to Sche-
duled Caste/Scheduled Tribe persons are stated to be as under:—

Total 8C & ST.(Combired)

(i) Retil outlets (MS/HSD) .  isa ©
(1) 3KD'LDD . . as
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3.27 The total number of Retail outlets (MS/HSD), SKO/LDO
and LPG distribuforships awarded by Hindustan Petroleum. Corpo-
ration Ltd. during 1980-81, 1981-82 and 1982-83 and the number out
of them given to Scheduled Caste/Scheduled Tribe ‘persons are
‘stated to be as foHows:

Year Retail outlets SC/ST. SKO/LDO SC/ST. L.P.G. SC/ST

1980-81 . N 99 G 19 4 1

1981— B2 . . 48 a 14 - 70 6

1982 — 8y . . . . 133 35 af 9 103 a7
Total . . . 220 43 61 13 184 35

(iii) Bm':rat Petroleum Corporation

3.238 The total number of Retail outlets (MS/HSD) SKO/LDO
and LPG distributorships in dperation as ¢on 31-3-1983 in Bharat
Petroleum Corporation Ltd. and the number out of them bheing run
by Scheduled Caste/Scheduled Tribe persons are stated to be as
follows: —

Total sC ST
(i) Retail outleis (MS/HSD, . . 496 61 3.
(i) SKO/LDO . . S . .,ﬁn 5 1
(¥i) LPG . . . . . . B . 170 a8 1o

3.20 The total number of Retail outlets (MS/HSD) ‘SKO/LDO
and. LPG distributerships awerded by Bharat Petroleum Corpora-
tion Ltd. during 1080-81, 198182, 1982-83 and the number.out of
them awarded to Scheduled Caste/Scheduled Tribe persons are:
stated to be as under:—

Year M8/ SC 81 SKO S 81 LPG SC ST
HSD {LDO

r980-81 . . \ 'l - - 6 3 - 6 - _

w88 . .. . . w9 T - 4 - - & 13 -

198a2-83 . . . . 05 16 ] % 2 1 77 eg 7

Yotal . . . . 1B 18, 3 45 5 1 183 35 7




37
. ¢v) IBP Co. Ltd.

3.30 The total number of Retail outlets (MS/HSD) and SKO/
LDO dealerships commissioned till 31-3-1963 by IBP Co. Ltd. and
the number out of them being operated by Scheduled Caste/Sche-
duled Tribe persons are stated to be as under:—

V. ]

Total SC/ST (comibined)

(i) Retail outlet

(MS/HSD) . . 1029 18
(ii) SKO/LDO 904 11
1333 29

-3.31 The total number of Retail outlets and SKO/LDO distribu-
terships awarded by IBP Co. Ltd. during 1980-81, 1961-82, and
1982-83 and the number out of them given to Scheduled Caste/
Schtduled Tribe people are stated to be as follows: —

!

Yeur : Reuil SC/S1 SKOY , SC/s1
outlets LDO

198081 . . v Nil Nil Nil

lg'BI'BQ . . . . . . 4 3 i Nil

1982-8g . . . . . . . 55 5 13 3

Total . . . . . . . 79 "8 IIQ 3
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3.34. In a note furnished to the Committee, the IBP Co. Ltd. have
stated that one of the major reasons for shortfalls is gwing to the fact
that at some of the locations under the reserved ‘social objective cate-
gories’ (which include Scheduled Castes/Scheduled Tribes) either the
responsc 10 the press advertisements was poor or those who responded
were found to be ineligible as per the criteria laid down for selection or
were found not suitable during the interviews by the Selection Com-
mittees, which were constituted as per laid down procedures in the
various guidelines, as applicable to the particular Roster Plan under
which the dealerships had been advertised. In such cases and in line
with the policy gwidelines laid down by the Ministry, action was taken
cither to readvertise the same under the original category once again
or else to decategorise the dealerships o Other (Open) categories.
However, to make up the shortfall resulting from such dereservation,
necessary action has been tiken by the Qil industry while finalising

the subseguent rosters.

3.35. The reservation percentages for the various ‘Social Objective
Categeries’ are being ensured by the Oil Industry on an all-India basis
ior all oil companies together and these percentages may not be in the
desired ratios for each Stete for each Oil Compaay. 1t is the endeav-
aur of the Oil Industry and all efforts are made by them to ensure that
the precentages ure kept up achicved, on an all-India basis for the
entire Industry and also to ensure that shortfalls, if any, in a particular
Roster Plan in the award of dealerships to the “Social Objective Cate-
gories’ (including Scheduled Castes/Schedwled Tribes) are adjusted in
the subcequent Rosters,

3.36. During evidence the Committee enquired as to what special
steps were being taken to wipe out the shortfalls in the aflotment of
distribftive agencies to Scheduled Caste/Scheduled Tribe people in the
Oil Compunies. The Secretary, Department of Petroleum has stated
that {rom the year 1983 they bhave fixed reservation quota which is
much more than 25 per cent so that the shortfalls can be wiped out
quickly. He has further informed the Committee thay in Indian Oil
Corporation there is an achievement of 18.2 per cent as far as Motor
Spirit and High Speed Diesel is concerned whereas ia kerosene dnd .
LPG it is 25.3 per cent and 18.4 per cent respectively. In Hindustan
Petroleum these percentages are 19, 15 and 19 respectively.

3.37. Explaining the position further about the steps taken to wipe
out the shortfalls in the allotment of distributive agencies to Scheduled
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Caste/Scheduled Tribe people, the Secretary; Department of Petro]eum
has stated as follows:—

“The steps are being tdken to make good the shortfalls. It is
not that the pertormance i is zero. If we have reached 19
per cent or 20 per cent today, we expect that we will be
able to reach 25 per cent. Tn reach the target, it is nct
necessary to liberalise further the terms and conditions,
If suitable candidates are not available, we contact the
district authorities, the State Department of Social Welfare,
etc. in order to identify the candidates. The situation is
improving year by year. In all cases where the target has
not been achieved. we are fixing a higher target for the
current year so that 25 per cent target can be achieved
‘as early as possible. We are confident of achieving the
target. In the light of the suggestion made by the Com-
mittee, we will certainly consider changes in the guide-
lines.”

A

31.38. When asked whether Government would agree that until the
backlog was cleared «ll the outlets should be given to Scheduled Caste/
Scheduled Tribe people, the Secretary, Department of Petroleum has,
stated during evidence that it will be difficult to do so as Scheduled
Caste/Scheduled Tribe is not the only social objective category. The
Committee wanted to know when the entire shortfalls would be wiped

~out. The Secretary, Department of Petroleum hag stated during evi-
dence as follows:—

“I am confident th&t in a,year or two, the shortfalls will be
filled up. Today, the gap is not much. We have reached
the figure of 19 or 20 per cent. The gap of remaining
5 per cent could be made up in a year or two.” .

3.39. Reservation of 25 per cent of the dealerships/distributor-
ships of petroleum products for Schedu'sd Castes and Scheduled
Tribes wag introduced by the Indina OH Corporation with effect from
1-1-1974. With the take over of erstwhile private oil Companies
(now known as Hindustan Petroleum Corporation. Bharat Petroleum
Corporation and I.B.P. Co. Ltd.) the policy of reservation for Sche-
duled Castes and Scheduled Tribes was extended to these Oil Com-
panies with effect from 23-9-1977. ‘It was decided that with effect
from 5-6-1980, reservation percentages in respect af Scheduled Castes
and Scheduled Tribes and other reserved categories should be main-
tained on an Industry basis as a whole,
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From the data furnished to the Committee it is seen that in the
case of LPG distributorships the percentage of allotments to Sche-
duled Castes and Scheduled Tribes during the years 1980-81, 1981.82
and 1982-83 was 18.5, 18.2 and 30.1 respectively. In the case of
Retail ountlet (Motor spirit, High Speed Diesel) dealerships, the per- .
centage of allotments to Schednled Castes and Scheduled Tribes during
these years was 11.3, 10.8 and 22.6 respectively. In the case SKO/
LDO (Superior Kerosene, Light Diesel) dealerships, the percentage of
allotments to Scheduled Castes and Scheduled Tribes during these
years was 24.2, 11.3 and 22.1 respectively. The allotment of distri-
butorships/dealerships to these communities have thus begn generally
below the prescribed percentage of 25. The Committee have been
assured by the representative of the Department of Petroleum during
evidence that the shortfalls would be made up in a year or two. The
Committee expect that the Oil Companies will make concerted efforts
to fulfil the assurance,

3.40. During discussions held by a Study Group of the Committee
with the representatives of Scheduled Castes and Scheduled Tribes at
Bomboy in June, 1983, a suggestion was made that ceiling of 3500
cylinders per month for LPG agency should be raised to 5000 per
month. A non-official has also suggested to the Committee that while
reserving locationg for Scheduled Castes/Scheduled Tribes, viability
of the unit should be given special consideration. These suggestions
may be considered so that the Scheduled Caste/Scheduled Tribe allott-
ces with their limited resources are able to run the dealerships
profitably.

A

NEw Dar.in; A. C..DAS,
March 1, 1984 . Chairman,
Phalguna 11, 1905 (S). Committee on the Welfare

of Scheduled Castes and
- ' Scheduled Tribes.

2754 LS—4.



APPENDIX—I1
. (Vide para 2.3 of Report)
GOVERNMENT OF INDIA i
MINISTRY OF PETROLEUM

No. P-27015|186|74-10C (Vol. II) New Delhi
: the 23rd Sept., 1977

To

Shri C. R. Das Gupta, Chairman, Indian Oil Corporation
Limited Indian Oil Bhawan, Janpath, New Delhi—110001,

Shri R. M. Bhandari Chairman-cum-Managing Director,
Hindustan Petroleum Corporation Limited United Com-
mercial Bank Building Parliament Street, New Delhi—
110001.

Shri R. N. Bhatnagar, Chairman-cum-Managing Director,
Bharat Petroleum Corporation Limited, ECE Building,
Connaught Place, New Delhi—110001.

Shri R. M. Bhandari, Chairman-cum-Managing Dircctor
Caltex Oil Refining (India) Limited, Thaper House,
124 Janpath. New Delhi—110001."

Shri A. P. Verma, Chairman-cum-Managing Director, Indo-
Burmah Petrolewinn Company Limited, Allahabad Bank
Building, Parliament Street, New Delhi—110001.

Sus: Policy for award of Idealers_hips[agencics of Oil Companies

-

Dear Sir, Dt

The scheme of reservation of dealerships|agencies started. in Nov-
ember 1969 when all the dea'ershipslagencies of India Oil Corpora-
tion Limited were awarded to  unemployed Engincers Graduates
under the age of 30 years. This policy continued till December.
1971 when a scheme was evolved by which all IOC dealerships!
agencies (excluding ‘B’ site retail outlets) were being awarded to dis-
abled Defence Personnel, war-widows, dependents of those killed or
missing in war and ex-servicemen on the recommendations of the
Directorate General of Resettlement, Ministry of Defence. This
scheme has been kept in abeyance from 1-2-1975.

4“4
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2. Effective from 1-1-1974, 25 per cent of all agencies (exclud-
mg ‘B’ site refail outlets) or I0C, were reserved for persons belong-
ing to Scheduled Castes and Scheduled Tribes.

- 3. I am directed to say that Government has now decided as
under: —

(2) 25 per cent of all types of dealerships|agencies (i.e., ‘A’
and ‘B’ site retail outlets|dealerships, kerosene! LDO{LPG
agencies|distributorships) should be reserved for persons
belonging to Scheduled Castes/Scheduled Tribes, not
only in respect of JIOC but in respect of other public
sector oil companics as well. The remaining 75 per
cent of the dealerships|agencies should be awarded on
commercial considerations. However, in respect of these
75 per cent agencies, preference should be given to
genuine and efficient Consumers’ Co-operative Societies
and Agro-Ingdustries Corporattons provided other things
are equal.

(b) No person thould be awarded a new dealershipjagency
if he or his other close relative like his spouse, father,
brother or son alreudy holds a dealership/agency with
any oil company.

(c) All appointments should be made after advertisements
in Newspapers in circulation in the area concerned.

(d) In respect of Scheduled Castes!Scheduled Tribes candi-
dates, selection should be made by a Sclection Com-
mittee consisting of:

(i) A representative mcmber of concerned States Govern-

ment.

(ii) A prominent member of Stheduled Castes/Scheduled
Tribes community to be nominated by the State Gov-
ernment concerned; and

(iii) District Manager or an equivalent officer of the con-
cerned Oil Compiny.

(e) In respect of the fcma.ihing 75 per cgnt of the dealer-

shipsiagencies, the Selection Committee may consist of:

(i) A rcpresentative of the concerned Oil Company; and

(i) One representativc each of two other public sector oil
agencies.

(f) The Selection Committee for both Scheduled Castes|Sche-

duled Tribes candidates as well as for the other candidates
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should prepare a panel of 4 names in order of merit and
should clearly spell out the reasons for inclusion of the
persons concerned in the panel.

(g) Deposit should not be collected from SC|ST candidates,
Censumers Co-operative  Societies and  Agro-Industries
Ccrporations sclected for the dealerships|agencies.

(h) Candidates of all categories selectod for award of agency
should arrange the necessary land|finance within 4 months
of the selection, failing which the oil companies will have
the right to ward the said - agency|dealership to the next
maon in the panel.

4. The Oil Companies should work out the plans for opening
various types of agencies distributionships for the next 5 years. While
working out su.h plans the desirable average throughput of retail out-
lets, the size of Kerosene or LPG agencies, the availability of the said
product in the next few years, the need to open agencies!distributor-
ships in uncovered arcas, etc. should be kept in mind.

Yours faithfully,
o sd]-
(K. P. JETHNANI)
Under Secretary to the Govt. of India
Phone No. 388764

Copy to:—

1. Shri S. B. Budhiraja, Managing Director, Indian Oil Cor-
poration Ltd., (Marketing Division), 254, Dr- Annie
Besant Road, Prabhadevi, Bombay-4000235.

. Directorate Cienera! 6f Resettlement, Ministry of Defence,
6, Maulana Azad Road, New Delhi-110011.

2

3. PS to Minister (P & C & F), Minister of State (P & C &F)
4. PS to Secrctary (P)JS(P).
5. Director (A)|DS(M).
6. MC Section.
sd|-
(K. P. Jethnani)

Under Secretary to the Govt. of India
Phone No. 388764



' .. APPENDIX—I ‘
(Vide para 2.4 of Report)
GOVERNMENT OF INDIA
MINISTRY OF PETROLEUM, CHEMICALS & FERTILIZERS
(DEPARTMENT OF PETROLEUM)

No. P—19011/02|80-I0C New Delhi, the 5th June 1980

To

Shri C. R. Das Gupta

Chairman

Indian Oil Corporation Limited
Indian Oil Bhawan

Janpath |

New Delhbi-110 001.

Shri R. N. Bhandari
Chairman-cum-Managing Director
Hindustan Petroleum Corporation Limited
17 Jamshedji Tata Road,

Post Box No. 11041

Bombay-400 020.

Shri R. N. Bhatnagar
Chairman-cum-Managing Director
Bharat Petroleum Corporation Limited
Bharat Bhavan

4 & 6 Currimbhoy Road

Ballard Estate,

Bombay-400 028.

Shri S. Ketharaman

Managing Director

Indian Oil Corporation Liniited
(Marketing Division)

254-C, Dr. Annie Besant Road,
Prabhadevi,

Bombay-400 025.

Shri A. P. Bhalla

Finance Director

Indo-Burma Petroleum Company Limited

a" W

. x>
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5 Grahm Road
Ballard Estate
Bombay-400 001.

Sub:—Policy for award of dealerships|agencies of

Dear Sir,

Oil Companies.

1 am directed to say that the subject referred to above has
been examined in the Ministry in consultation with the oil companies
and Government have decided as indicated below:

2. The reservation for various categories will be as follows:—

(a)

(®)

(c)

(d)

(e

25% of all types of dealerships|agencies should conti-
nue to be reserved as before for persons belonging to
Scheduled Castes and Scheduled Tribes. The inter-se
distribution of outlets between Scheduled Caste|Schedu-
led Tribe within this quota would be diffetent for each
state and will be communicated shortly.

25% of all types of dealerships|agencies should be re-
served for unemployed graduates preference being
given to persons having technical qualifications. Appli-
cations of only those unemployed graduates will be con-
sidered, the joint income of whose parents does not ex-
ceed Rs. 15,000|- per annum. '

10% of all dealerships|agencies should be reserved for
defence personnel disabled in war.

109, of all dealerships/agencies should be kept reserved
for physically handicapped persons, other than those
covered by (c) above.

The remaining 309, of all agencies/dealerships may be
awarded on commercial considerations.

3. Reservations percentage in respect of categories from (a) to

(e) would

be maintained for each State|Union Territory. A Roster

as annexed will operate on a rolling basis. It will be an industry

roster.

4. No person shall be awarded new dealerships/agencies if ho
or any of his close relatives like his spouse, fatl.let. brother or son. etc.
already holds a dealershiplagency with any oil Company.
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5. All appointments should be made after advertisement in
Newspapers in circulation in the areas coricerned.

6. The Selection Committee for selection of Scheduled Castes|
Scheduled Tribes candidates will be the same as for the general can-
didates with the addition of a rcprescntatlv‘e of the State Govemn-
ment, The Selection Committee for all other candidates shall consist
ment. The Selection Commttee for all other candiates shall consist of
of a representative of the concerncd oil company and one of one
representative each of the two other major public sector oil com-
panies.

7. The Selection Commitiee should prepare a penal of 4 names
in ‘order of merit and should clearly spell out the reasons for inclu-

sion of tho persons concerned in the panel.

8. Candidates of all categories sclected for award of agency
should arrange the necessary land, finance within 4 months of the
selection, failing which the oil companies will have the right to
award the agency to the next man in the panel. -

9. Deposits should not be collected from Scheduled Castes|
Scheduled Tribes candidates, unemployed graduates, defence per-
sonnel, disabled in war, physically handicapped persons, onsu-
mers’ Co-operative Societies and Agro-Industries ~ Cqrporations
selected for the dealershipsiagencies.

10. The oil Companies will actively assist the successful can-
didates to obtain finance from financial institutions if this is re-
quired.

11. The minimum educational qualifications, except in the case
of category 2(b), will be matriculation and the maximum age limit
of 50 years shall continue as before. The age limit for unemployed
graduates shall be 30 years.

Yours faithfully,

Sd|-
(Prabir Sengupta)
. Director
Tel. No. 382572
Copy to:
MC Section
Guard File

Policy Folder
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100-points Roster for reservation of outlets/i gencies for verious categorics 1o be
Implimented for cach State/Union Territory on an Industry basis.
L]

MW W e
o1 oz o4 oB o3
of o7 14 18 o5
10 1 24 28 09
13 17 34 g8 12
16 20 4 48 15
a1- ) 28 54 58 19
26 a7 64 68 a '23
30 31 74 78 25
33 37 8 89 29
g6 ' 40 9¢ 91 32
41 42 35
48 47 . 39
50 51 43
53 57 45
56 6o 49
61 62 52
66 67 55
70 7 59
73. 77 63
76 Bo 65
8r 82 6g
86 8y 78
90 9i 75
§3 97 79
ob 100 83
85
SC/ST —Scheduled Castes/Scheduled Tribes 89
UG —Unemployed Graduates 92
PH —Physically Handicapped 95
—Disahled Defence persons 99

Open General



APPENDIX—III
Vide para 2.5 of Report)
GOVERNMENT OF INDIA
Mnmstry of Petroleum, Chemicals & Fertilizers (Department of

Chemicals)
No. P-19011102]80~10C New Delhi, the 17th June, 1980,
To .
Shri C. R. Das Gupta
Chairman

Indian Oil Corporation Limited
Indian Oil Bhawan, Janpath,
New Delhi-110001,

Shri R. M. Bhandari
Chairman-cum-Managing Director
Hindustan Petroleum Corporation Limited
17, Jamshedji Tata Road,

Post Box No. 11041,

Bombay-400020. -

Shri R. N. Bhatnagar,
Chairman-cum-Managing Director,
Bharat Bhavan, 4 & 6 Currimbhoy Road,
Ballard Estate,

Bombay-400 038.

Shri S. Ketharaman

Managing Director

Indian Oil Corporation Limited
(Marketing Division),

254-C, Dr. Annie Besant Road,
Prabhadevi,

Bombay-400025.

Shri A. P. Bhalla,

Finance Director,’

Indo-Burma Petroleum Company Limited
5 Grahm Road,

Ballard Estate,

Bombay-400001.



32
Sub:—Policy for award of dealerships|agencies of oil Com-
panies. '
Dear Sir,

1 am directed to refer to this Ministry’s letter of even number
dated 5th June, 1980 on the subject cited above and to say that, the
question of providing separate reservation for the persons belonging
to Scheduled Castes and Scheduled Tribes has been examined further.

1t has now been decided that the reservation quota of 25 per cent for
SC|ST should be filled in in such a way that these two communities

get their share in proportions to their population in that State|Union
Territory i.e. the number of dealership|agencies earmarked for SC|ST
in a particular State|Union Territory on, the basis of 25 per cent reser-
vation will henceforth be allocated between the Scheduled Castes and
Scheduled Tribes in proportion to their infer-se population in that
State|Union Territory. Accordingly, a roster has been made based on
the 1971 census and is enclosed which will operate on a rolling basis.
It will be an Industry roster.

2. Receipt may please be acknowledged.
Your faithfully,
Sd|-.
(N. K. Saha)

. Under Secretary to the Govt. of India
’ Phone No. 388764

Copy to: a
M. C. Section

Guard File

Policy Folder
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APPENDIX IV
(Vide para 2.8 of the Report)

Department of Petroleum D.O. No. P-18011/10/82-I0C dated
9-2-1983 regarding Guidelines for the selecton of dealers/distribu-
tors of Oil Companies from 1982-83 onwords.

1. Dealership/Distributorship Selection

The Oil Industries has a formidable task ahead of appointing
about 400 LPG Distributors to enable it to achieve the objective of
enrolling 14 to 16 lakh customers per annum so that the available
LPG is fully utilised to beneficial uses. Nearly 800 retail outlets
have to be set up in 1982-83 alone, of which a substantial propor-
tion will be set up to serve the rural areas. Kerosene distribution
in the interior markets ig also sought to be made more eifective and
efficient by appointing dealers in the Block/Tehsil headquarters,

Due to the very large numbers of Distributorships/Dealerships
involved, and the problems faced in regard to the selection of dis-
tributors/dealers, the Oil Industry has prescribed an objective
selection procedure. The guidelines must be objective, providing
equal opportunity to all sections of society, and eliminate any
areas where there is a scope of subjective discretion in order to
minimise public criticism.

12 Taking cognisance of the above factors, the Oil Industry
considers that the current procedures need to be modified. It re-
commends that the selection of dealerships to be carried out by
separate full time Selection Boerd constituted by the Oil Industry
for this purpose, the tenure of which will be for a period of three
years. The composition of these Boards will be:—

(i) Retired High Court Judge;
(ii) Retired Senior Civil Servant;
(iii) Retired Senior Officer from an Oil Company.

In view of the fact that over the next few years a very large
number of dealerships will have to be awarded each year, it will
be desirable to have more than one Selection Board in operation
simultaneously depending upon the amount of work.

55
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Briefly, the recommended selection procedure is as follows:—

1.2.1 The present procedure of advertising all dealerships will
continue, ' [

1.2.2 A detailed application form .will be devised wherein the
candidates applying will have to furnish detailed information duly
supported by documentary evidence with regard to:

(a) eligibility in accordance with the criteria laid down}

{b) the candidate’s pla{ns as to how he intends to run_ the
dealership—whether by himself as a working dealer with
the dealership pusiness as his main source of income, or
by taking over partners, etc.

The applications have to be made in duplicate, If the docu-
mentary evidence produced by the candidate is ever incorrect, the
candidate will not be considered further and also if the incumbent
has been appointed as a dealer, his dealership is liable to be termi-
ineligible,

1.2.3 All the applications received against the'specific advertise-
ment dealership will be screened by the Regional Manager/
Divisional Manager of the company which has advertised the dealer-
ship. In due course this screening will be sought to be computeris-’
ed. The RM./DM will be responsible for the scrutiny of the
applications, vis-a-vis, the eligibility of the candidates. After
establishing this, the RM/DM will send a list of all eligible candi-
dates together with their applications to the Selection Board,
He will also send the Selection Board, the list of names of the
candidates who hal applied, together with their applications, but

who have been found ineligible, giving reasons for declaring them
ineligible.

1.2.4 On receipt of the list of candidates that have been found
eligible by the R.M./D.M. on the basis of the eligibility criteria, the
Selection Board will fix dates for interviewing the eligible candi-
dates at suitable locations. The Selection Board may also call a
candidate not found eligible by RM/DM, if in jts opinion, the rejec-
tion by the RM/DM was not justified. The Selection Board will
issue call letters to the candidates giving adequate notice to appear
before it for the interview. At the time of interviewing the candi-
dates the Selection Board will take into account the following
factors: —

1. Business ability;

2, Salesmanship;
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Capability to provide the required facilities within tho
stipulated time;
Full time workmg dealer, which is a basic necessity,
Extra curricular activities; "

Outstanding sportsman/sportswoman who has represented
the country in internatjonal events;

W

o o e

Personality;
General Assessment;

9. In the category of (i) Physically Handicapped (ii) Gov-
ernment personnel disabled on duty (lii) widows of Gov-
ernment personnel, who die in the course of duty; pre-
ference will be given to sub-category (iii) namely
widows,

While making selections from this category, preference
would be given to those who are not already gainfully
employed.

10. Other things being equal, co-operative societies of respec-
tive reserved categories will be given preference in
dealerships. It is not considered necessary that these
societies should be engaged in trading only;

&3

11. Co-operative Societies applying against Other (O) cate-
gory will not normally be given any preference unless
there are special circumstances that warrant such pre-

ference;

12, In case no eligible/suitable candidates under any categories
are available for interview by the Selection Board even
after two advertisements, such categories can be changed
to other categories with the prior permission of the
Government;

13. In respect of reserved categories, Government is consi-
dering a scheme for providing Bank Finance for running
the dealership. In view of this, in regard to the reserved
categories, inadequacy of personal finances should not be
a ground for disqualiﬂcatlon if the candidate is otherwise
found suitable;

14. In the case of ‘UG’ candidates who are employed in jobs
which are not regular/not likely to become permanent or
continue, would be considered eligible. Self-employed
candidates can also apply. (Judgement to be left with the
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members of the Oil Selection Board, taking into consi-
deration nature of self-employment and likelyhood of

this becoming regular employment);

15. Candidates convicted/being tried for criminal/economic
offence would not be eligible for dealership/distributor-

ship,

The Board will determine the suitability of the candidate keep-
ing in view the above and evaluate each candidate by allotting
marks out of a total of 100. After interviewing all the eligible
candidates and evaluating them on the above basis, the Selection
Board will submit a panel of 4 names in alphabetical order for the
award of dealership/distributorship. The panel of 4 names along-
with their application forms will be sent by the Selection Board
dircct to the concerned General Manager/Regional Manager with a
cepy to the Head Office of the Oil Company concerned,

1.2.5 On the receipt of the list of the empanelled candidates from
the Selection Board, the Qil Company concerned will conduct field
investigation of the candidates empanelled, within a fortnight. Such
field investigation would be conducted by two officers of the Oil
Company. The objective of the field investigation is to verify
the accuracy of the factual data furnished by the empanelled
candidates in their application form. Verification of the affidavits
filled by the candidates will normally not be undertaken unless a
specific complaint is received and investigation is authorised by
the Selection Board. The field investigation reports, will be for-
warded to the Selection Board which will then formulate its final
recommendations in the matter, and forward it to General Managers
of the regions in the case of Indian Qil Corporation, and to GM
(Sales HO Bombay in the case of HPC/BPC/IBP) for further
action.

2. Reservation for, Dealership/Distributorship

2.1 Reservations of all the dealerships/distributorships of petro-
leum products for various categories, subject to review by Govern-
ment from time to time, when considered appropriate, would be as
under: — '

Scheduled Castes/Scheduled Tribes (SC/ST) 25%

Unemployed graduates including unemployed engi-
neering graduates (UG) remaining wunemployed
at ledst for one year before the date of applica- .
tions 25%
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Physically handicapped/Government personnel dis-
abled on duty/* widows of Government personnel '
who die in the course of duty (HH) 15%

Freedom Fighter (FF) 5%
Others (0) W%

3. Eligibility Criteria
" 3.1 Residence: The applicant should be a resident for at least
3 years in the concermed district within which the location is
situated for the appointment- of dealer/distributor preference being
given to the person of the town/area where the point is to be
lecated. However, in the case of UG ocategory candidates, the resi-
denee eligibility criteria will be determined on the basis of the
candidates parents’ (or legal guardians) stay in the concerned
district in the event the candidate has been studying at a place
other than his home district, .
In support of the residence eligibility criteria, the candidate will
produce a certificate from the Distriect Magistrate/Collector in sup-
port of his being a resident of that district for the previous 3 years.
3.2 Relationship:

(a) No person shall be awarded a new dealership if he/she
already holds a dealership of LPG/Kerosene/LDO/
MSD/MS/Lubricating Oil and any other petroleum pro-
, ducts of any Oil Company.

(b) No person shall be awarded a new dealership if any of
the following close relatives of the person already hotds
a dealership of LPG/Kerosene/LDO/HSD/MS/Lubricat-
ing oil with any oil company:
(i) Spouse
(ii) Father/Mother
(iii) Brother/Sister
(fv) Son/Daughter
(v) Son-in-law/Daughter-in-law
(vi) Parents-in-Law
(c) The above list will be treated as exhaustive.
33 Age: (i) Age limit for Unemployed Graduates—Minimum
21 years and maximum 35 years,
(if) SC/ST Physically Handicapped/Others—minimum
21 years and, maximum 50 years.
(iii) FF—Maximum 63 years,
Do¢umentary evidence as prescribed will be required.
2754 LS5, )



L]

60

3.4 Educational Qualifications

For Unemployed the minimum qualifications will be graduation
or equivalent and securing a minimum of 50% marks in graduation
or post graduation of any University/Institute examination.

For Scheduled Caste/Scheduled Tribe, PH, FF & O (Others) the
minimum educational qualification will be matriculation or equiva~
lent.

3.5 Income: .

The gross income of the candidate, his parents, spouse aud
dependent children should not exceed Rs. 24,000/- per annum. The
candidate will have to furnish an affidavit sworn before a magis-
trate or notary public containing 5 statement of income in support.
of his claim. The income will include income from all sources
such as salary, property, interest/dividend, business/profession/
vocation, agriculture and other sources.

3.6 Employees of all Companies under the Ministry of Energy
(Deptt, of Petroleum) will not be eligible for the dealership:

Relations of the existing employees will be eligible unless they
are debarred under the Companies’ Conduct Rules or the guidelines
laid down by the Bureau of Public Enterprises. Ex-employees of
oil companies will be eligible only after two years of their leaving
the company except if they have been dismissed from service for
misconduct. Ex-employees of the oil companies who have been
dismissed from service for misconduct will not be eligible for dealer-
ship. For relatives of ex-employees, the two year bar will not' be
applicable. However, the applicant should mention in the appli-
cation whether he is an ex-employee or is related to the employee (s)
of any oil company. |
3.7 Eligibility for Freedom Fighters:

The persons applying for the dealership under this category
should produce a certificate or Tamrapatry from the Ministry of
Home Affairs Government of India of his being a Freedom Fighter.

- 3.8 Eligibility for PH:

Persons applying for dealership under PH category should pro-
duce a certificate from the Civil Surgeon/Chief Medical Officer or
Superintendent of Government Hospital that he is orthopaedically
handicapped to the extent of a minimum 40% permanent/partial
disability of either upper or lower limbs or 50% permanent/partial
disability of both upper and-lower limbs together, For the purposes
of the estimation of disability, the standards contained in the “Manual
for Orthopaedic Surgeon in evaluating permanent physically im-
pairment” brought out by the American Academy or Orthopaedic:
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Surgeons, US;l and published on its behalf by the Artificial Limbe
Manufacturing Corporation of India, G.T. Road, Kanpur, shall apply.

Further, totally blind and mentally unsound candidates would
not be eligible in this category. However, paralytic candidates who
with the assistance of wheel chair or any other equipment are
reasonably mobile and can operate the dealership/distributorship
would be treated as eligible,

3.9 Eligibility for Government Personnel disabled on duty/Widows
of Government Personnel, who die in the course of duty:

Persons applying for the dealership under this category will
have to produce g relevant certificate from the Government Depart-
ment concerned. In the case of Government Personnel disabled on
duty, the criteria laid down for the eligipility for Physically Handi-
capped persons under para 3.8 would also apply. Government
personnel who die in the course of duty would include only person-
nel of the Armed Forces, para Military Forces (namely BSF,
CRPF, CSIF, ITBP) and Police forces including Railway Protection
Force and Special Reserve Police/Special Armed Police, It also
includes Customs and Central Excise personnel who die on patral
duty. This list is to be treated as exhaustive,

4. The Oil Companies would be recovering a non-refundable
application fee as under:—
(i) All categpries other than Scheduled Castes/Scheduled
Tribe—Rs. 100/- per application.
(ii) For Scheduled Caste/Scheduled Tribe Category Candi-
dates applying under any Category Rs. 50/- per applica-
tion.

5. General
Tenure of ihe dealership/distributorship

(i) Retail Outlet
The tenure of the dealership/distributorship will be 15 years
initially and renewable for every 5 years thereafter
subject to the examination of the performance of the
dealership/distributorship by the oil company concerned.
(ii) In the case of gas agency and SKO/LDO agencies, the
initial period of the dealership/distributorship will be
for 10 years renewable every 5 years thereafter subject
to the examination of the performance of the dealership/
distribrutorship by the oll company concerned.
€. The eligibility criteria for the various categories is indicated in

Annexure I to this Note.
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APPENDIX—-V
(Vide Para 2.31 of the Report)
Government of India
Ministry of Petroleum, Chemicals & Fertilizers
(Department of Petroleum)

No. P-1901/01/80-10C New Delhi the 6th June, 1980

Shri C. R. Das Gupta
Chairman

Indian Qil Corporation Ltd.,
Indian Oil Bhavan, New- Delhi,

Shri R. M. Bhandari
C & MD
BPCL, New Delhi

Shri R. N. Bhatnagar

C & MD, HPCL

United Commercial Bank Bldg,
Parliament Street,

New Delhi

Shri S. Ketharaman,

Managing Director,
1I0C, Bombay-400025

~ Shri A. P. Bhalla

Finance Director,

IBP,

Allahabad Bank Bldg,,
Parliament Street, New Delhi. '

Dear Sir,

T am directed to send herewith the guidelines regarding the
procedure to be followed for appointment of agents/distributors of
petroleum products. It has been indicated at paragraph 4(a) of the
said guidelines that the Financial capablility of the candidate, either
of ks own or based on borrowing from financial institutions, should
invariably. be taken into account. Since such financial capablility
will be a pre-requisite for consideration of any applicant, it should
not be necessary to give any further weightage to this condition at
the time of selection of dealers. This point may be borne in mind

o4
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‘while devising the forms for evaluation of candidates at the time of

- interview.
Yours faithfully,
Sd/-
(N. K. SAHA)
Under Secy. to the Govt. of India,

Encl.: As above
‘Guidelines on procedures for selection of dealers/agents/distributors

1. Reservations
Categories of reservation may be indicated separately and they
will be as follows:
(a) Scheduled Castes/Scheduled Tribes 25%
(b) Unemployed Graduates (UEG) 25%
(c) Defence Personnel disabled in War (DDP) 10%
(d) Physically handicapped Persons (PH) 10%
(e) ‘Others’ on commercial considerations 30%

2.. Pre-Determination of Location:

(a) All locations for the various categories will be pre-deter-
mined and advertised as such by the oil companies in accordance
with .the roster to be maintained on Statewise basis.

(b) while selecting sites for the retail outlets, wherever neces-
sary, the State Government should be consulted.

3. Press Advertisement

(a) The Press Advertisement inviting applications for dealer-
ships/agencies should. be issued in two daily newspapers—one
English and the other—Regional Language having maximum cir-
culation in the concerned district, Metropolitan City or Territory,
as the case may be. A copy of the Press Advertisement for SC/ST
candidates should be sent to concerned State Government.

(b) In case of no response from SC/ST/UEG applicants or a
suitable candidate not being found by the appropriate Selection
Committee from amongst the candidates for the location, reserved
for any category, a second advertisement should be inserted for
the same location. In case of a similar experiepce after the second
advertisement, the location will be withdrawn from the reserved
category and will be made open for the ‘Others’ category. To make
up the shortfall in the quota for reserved categories. separate
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locations from the ‘Others’ category should be advertised for such"
reserved categories,

4, Selection

(a) The financial capability of the candidate either of his own
funds or borrowing from financial institutions should invariably
be taken into account,

(b) While considering a Cooperative Society for selection, it
must be seen that the audit classification of the society is ‘A’ for
the previous three years, Cooperative societies should be consi-
dered only within their area of operation.

(c) For all the other categories, the candidates should be domi-
ciled in the concerned State.

5. Questionnaire

“Dealership Questionnaire Form” should be guly filled in and
sent by the Prospective candidates along with the applications for
the dealership. Nece#pary affidavit, should also be furnished by
the applicants simultaneously.

6. Short Listing to 40 for interview .

. On receipt of the questionnaire from the eligible applicants, the
office of the oil company inviting the applications will ghort list
the applicants on the following basis:

. (8) SC/ST Categories: The past experience indicates that this
will not pose any problem since the number of eligible applicants
are generally below 40. However, in case the number of eligible
candidates are more than 40 the criteria as under para (c) below
should be followed.

'(b) UEG: This will be done on the basis of their marks sbtained
in their last University/Institute examination. (Percentage to be
calculated upto the second decimal place.)

(c) PH, DDP and ‘Others’: In this category, short listing is
likely to pose problems especially in the case of LPG distributor-
ships where large number of applications ate received. However,
short listing should be done giving due weightage to the following:

(1) Ready availability of siteffacilities for the dealership
either on owmership basis or on rentel basis.

(i1) Adequate finance availability—own or through financial’
institutions.

(iif) Business experience.
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7. Multiple Dealerships

In the case of public séctor corporations and ‘A’ class Coopera-
tive Societies there will be no restriction on multiple dealerships

in its area of operation.

8. The fleld investigation reports should be prepared for all the
candidates placed in the panel through the local Sales Officers
simultaneossly. The field investigation reports should primarily
chegk the correctness or otherwise of the information furnighed in
the “Dealership Questionnaire Form”, The final selection of the
candidate should be confirmed by an officer not below the rank of

General Manager.



APPENDIX VI
(Vide para 3.9 of Report)

Minutes of the meeting held in the Department of Petroleum at
10.30 p.m. on 4th January, 1983 regarding LPG Industry rosier
for 1982-83.

‘Present:
Deptt, of Petroleum

Shri K. Padmanabhaiah, Joint Secretary—in Chair
Shri K. P. Singh, Dy. Secretary
Shri N. K. Saha, Under Secretary

10C
Shri B. N. Malhotra, LPG Manager
Shri D. D. Kasbekar, Dy. Manager (LPG)

HPC
Shri I. S. Kikkeri, LPG Distribution Manager
Shri M. 8. Gulwadi, Manager (LPG)

BPCL
Shri K. S. Surindernath, LPG Manager

-

AOD
Shri J. Bhuyan, Commercial Manager
Shri D. R. Modak, LPG Manager

At the outset Shri Padmanabhaiah wanted to know the basis
for rostering the various locations for inclusion in the industry
roster, He also desired to know whether Thomson Index or any
other basis is adopted. Shri B. N. Malhotra stated that the loca.
tions are included based on the survey by their field staff as well
as Thomson Index. Chairman desired that there should be a con-
sistent norms for including various locations in the LPG industry

marketing plan.

2, As regards new places included in the year 1982-83 LPG
roster Chairman desired that the industry should furnish two lists
—one showing the towns/places where LPG marketing is already
-existing and also to indicate the names of locations which: have



been included in the 1982-83 roster, IOC should submit these two
lists within 2 weeks,

3. Chairman then indicated that the present system of earmark-
ing locations for various social objective categories is not based
on a logical consideration in the sense that a location in the rural
areas or semi-urban areas has been earmarked for unemployed
engineering graduates where for historical reasons the educated
percentage in such areas are very very low or insignificant. This
leads to non-availability of suitable/eligible candidates and conse-
quentially the location is to re-advertise etc. and cause delays
The Industry members have agreed that earmarking the location
for social objective category was not based on a logical considera-
tion. Accordingly, it has been agreed that bigger towns should
be earmarked for social objective categories and smaller towns

should be earmarked for open categories as far as possible, As
regards earmarking the locations for Scheduled Castes/Scheduled

Tribes the existing procedure was considered adequate i.e, reserved
assembly constituencies or areas pre-dominantly populated by
these people should be earmarked for SC/ST categories ensuring
that time and again the same location should not be covered for
the said category. Instead another location in the same State
having comparatively lesser population of SC/ST be considered for
inclusion so that equal opportunities are afforded to those com-
munities at various places within the State.

3. As regards roster for the LPG marketing in the North Eastern
region, it has been agreed that for the time being the locations
included in the present roster may be agreed to tentativly which
could be subsituted by the separate roster based on the popnlation

of Scheduled Tribes in that region.

4. Based on the above the industry has been advised to finalise
the 1982-83 LPG roster and submit the same to this Department by

15th January 1983 for approval.

No. P-19011/4%/82-10C
"To

Dated: 17-1-1483

(1) Shri B. N. Malhotra, LPG Manager, Indian Oil Corpora-
tion Ltd. 254-C, Dr. Annie Besant Road, Prabhadevi,
Bombay.

(2) Shri D. S. Kasbekar, Dy. Manager (LPG),
Corpn. Ltd., 254-C, Annie Besani Road. Pra

Bombay. .

Indian Oil
bhadevi,
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(3) Shri 1. S. Kikkeri, LPG Distribution Manager, HPCL,
17 Jamshedji Tata Road, Bombay.

(4) Shri M. S. Gulwadi, Manager (LPG), HPCL, 17 Jam-
shedji Tata Road, Bombay.

(3) Shri K. S. Surindermath, LPG Manager, Bharat Petro-
leum Corporation Ltd., Bharat Bhawan, 4 & 6 Currim-
bhoy Road, Ballard Estate, Bombay.

(6) Shri J. Bhuyan, Commercial Managger, Assam OQil Divi-
gion, 10C, New Delhi.

(7) Shri D. R. Modak, LPG Manager, Assam Oil Division,
P.O. Digboi, Assam Telegram Stores, Dighoi.

Coby to:. PS to JS(M), DS(M).

8-
K. Seha)
Under Secretary to the Govt. of India.



APPENDIX VI -
(Vide Para 4 of Introduction)
Summary of Conclugions/ Recpmmendations contained

in the Bepart
Sk Reference to ‘Swmmary of Cogclusions/
No. Para No. Recommendations
in the Report
1. g ' 3
1 298 Effective from 1-1-1974 it was decided to ear-

mark 25 per cent of Indian Oil Corporation’s ‘A’
site retail outlet dealerships, SKO/LDO (Supe-
rior Kerosene Qil/Light Diesel QOil) dealerships
and Indane distributorships to persons belonging
to Scheduled Castes/Scheduled Tribes. With
the take over of erstwhile private oil companies
(now known as Hindustan Petroleum Corpora-
tion Ltd., Bharat Petroleum Corporation Itd.
and ILB.P. Co. Ltd.), the then Ministry of Pet-
roleum vide their communication dated 23-9-1977
informed the oil companies that 25 per cent of
dealerships/distributorships of oil companies
should be reserved. for Scheduled Castes/Sche-
duled Tribes. The Ministry of Petroleum, Che-
micals and Fertilisers in a later communication
dated 5-8-1980 informed the oil companies that
reservation percentages in respect of various
categories (i.e. Scheduled Castes/Scheduled
Tribes, Unemployed Graduates, Physically
Handicapped, Disabled Defence persons and
Open) should be maintained for each State/
Union Territory as per 100-Point roster prepared
for the purpose. The Ministry vide their letter
dated 17-6-1980 further informed the oil com-
panies that the distribution of dealerships/
agencies earmarked for Scheduled Castes/Sche-
duled Tribes in a particular State/Union Terri-

g
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3 A

be allocated between Scheduled Castes/Scheduled
Tribes in proportion to their inter se population
in that State/Union Territory on the basis of a
roster prepared for the purpose. The Ministry
vide their letter dated 8-1-1981 indicated that
for the purpose of reservation of a particular
location for Scheduled Castes/Scheduled Tribes,
Assembly/Parliamentary Constituencies reserved
for Scheduled Castes/Scheduled Tribes may be
adopted.

At the time of General Election to Lok Sabha
in 1980, out of a total of 542 Parliamentary Con-"
gtituencies, the number of constituencies reser-
ved for Scheduled Castes and Scheduled Tribes
was 79 and 40 respectively. In States out of a
total of 3821 Assembly Constituencies, the
number of constituencies reserved for Scheduled
Castes and Scheduled Tribes was 542 and 315
respectively. When reservation for Scheduled
Castes and Scheduled Tribes in dealerships/dis-
tributorships of various petroleum products has
been provided on Statewise basis, the Committee
see no reason why reservation of particular loca-
tions should be restricted to reserved Parliamen-
tary/Assembly constituencies only. As eligible
Scheduled Castes and Scheduled Tribes candi-
dates are available in reserved as well as un-
reserved Parliamentary/Assembly constituencles,
the Committee are of the view that the restric-
tion imposed vide Ministry’s letter dated 8-1-1981
regarding reservation of locations for Scheduled
Castes/Scheduled Tribeg on the basis of reserved
Parliamentary/Assembly constituencies should
be removed.

Under the existing guidelines issued on
9-2-1983 and applicable from the year 1882-83 on-
wards, no person is eligible for award of a new
dealership if any of the following close relatives
of the person already holds a dealership of LPG/
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Kerosene/LDO/HSD/MS/Lubricating oil with
any oil company:

(i) Spouse

(ii) Father/Mother

(iii) Brother/Sister

(iv) Son/Daughter

(v) Son-in-law/Daughter-in-law
(vi) Parents-in-law

The above restriction applies to all categories,
i.e. reserved and open categories and is obviously
intended to ensure that the dealerships are not
cornered by close relatives. However, it needs
to be examined whether inclusion of son-in-law,
daughter-in-law and parents-in-law in the res-
tricted categories since they belong to a differ-
ent family is coming in the way of enterprising
Scheduled Castes and Scheduled Tribes who
deserve to be given encouragement in starting
new ventures. The Committee would therefore
suggest that the existing eligibility criterion in
this regard may be reviewed,

"Under the guidelines, other things being
equal, cooperative societies of respective reserv-
ed categories are to be given preference in

. dealerships. It has also been provided that for

reserved categories, each member of the co-
operative society should individually meet the
eligibility criteria for that category. The present
eligibility criteria include matriculation as the
minimum educational qualification and the con-
dition of residence for at least three years in the
District within which the location is situated.
The Committee feel that if each member of a co-
operative society is required to fulfil such condi-
tions, it may be difficult for cooperative socleties
of Scheduled Castes/Scheduled Tribes to avail
of the intended facility or to form new coopera-
tive societies for the purpose. The Committee
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therefore. suggest thap the existing conditions in
the case of coraperative socigties in the existing
guidelines should be changed.

One of the conditions in the existing guide-
lines is that tbe applicant should be a resident
for at least thxee years in the concerned district
within which the location is situated for the
appointment of dealer/distributor preference
being given to the person of the town/area where
the point is to be located In the guidelines
issued earlier on 6-6-1980 (Appendix V), there
wag a provision that the applicant should be
domiciled in the concerned State.

The Government have not spelt out the ob-
jective behind the change in the criterion of-
residence. As the pattern of reservation and
aliotment of dealerships iz based on State-wise-
quotas the Committee are: of the view that the
advantege wosild be in reguiring the certificate
of domirile in the Staie concerned.

According to the guidelines, at the times of
interview of candidates for selection as dealers,
the Selection Board is required to- take into
account factors such as, business ability, sales-
manship, capability to provide the required faci-
lities, extra-curricular activities, outstanding
sportsman/sportswoman who has represented the
country in imternational events, personality ete.
The Committee consider that conditions like
extra-curricular activities or participation in
international sports events are hardly relevant
in the matter of selection of dealers and could
be used to the disadvantage of otherwise eligihle
Scheduled Catte/Scheduled Tribe applicants.
The Committee would, therefore, suggest that
such conditions may be deleted from the guide-

‘lines, so far as Scheduled Castes/Scheduled
© Tribe candidates are concerned.
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In the guidelines issued on 23-9-1977, provi-
sion wag made that in respect of Scheduled
Caste/Scheduled Tribe candidates selection of
dealers should be made by g Selection Committee
consisting of (i) a representative member of the
concerned State Government, (ii) a prominent
member of Scheduled Caste/Scheduled Tribe
community to be nominated by tha State Govern-
ment concerned and (iii) District Manager or
an equivalent officer of the concerned oil com-
pany. The procedure regarding selection of
dealers by Selection Committee continued upto
the year 1981-82 It was decided that from the
year 1982-83, selection of dealers would be made
by a Selection Board composed of a retired High
Court Judge, a ratired senior civil servant and
a retired senior oil company officer. Accord-
ingly, Selection Boards were set up in March
and May-June, 1983 for the Northern, Southern,
Eastern and Western Regions.

The Committee consider that the decision to
include a Scheduled Caste/Scheduled Tribe per-
son in the Selection Committee under the in-
structions issued in September, 1977 was sound
and this practice should have been continued at
the time of constitution of Selection Boards.
The Committee are of the view that each Selec-
tion Board should include a Scheduled Caste/
Scheduled Tribe person and where this is not
possible, a person belonging to Scheduled Caste/
Scheduled Tribe should be co-opted in the Board.

As per existing procedure, the initial screen-
ing of applications is done by the concerned
officers of the oil company which advertises the
of the applications vis-a-vis the eligibility of the
candidates. Thereafter a lst of all eligible
candidates as also a list of candidates considered
to be ineligible together with their applications
is sent to the Selection Board. The candidates

2754 LS—6.
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found eligible are called for interview by the
Selection Board. The Board can also call a
candidate not found eligible by the oil company,
if in its opinion, the rejection by the oil company
was not justified. After interview of the candi-
dates, the Selection Board submits a panel of
four names and then the oil company concerned
conducts field investigation of the candidates
empanelled. The field investigation reports are
forwarded f{o the Selection Board which formu-
lates its final recommendation,

It is thus seen that for a particular location,
one of the four empanelled candidates can be
selected for award of dealership after a scrutiny
of field investigation reports, The Committee’s
concern is that a Scheduled Caste/Scheduled
Tribe candidate should not unjustly get elimi-
nated at the field investigation stage. In reply
to a question, the Secretary, Department of Pet-
roleum bas assured the Committee during evi-
dénce that an empanelled candidate whose appli-
cation is proposed to be rejected can be given an
opportunity to appear before the Selection Board.
The Committee would suggest that before
making a final recommendation an oppor-tunity
meay be given to the empanelled candidates
whose applications are proposed to be rejecied,
to represent their case before the Selection
Board, if they so choose,

Under the guidelines issued for the y2ar 1982-
83, the income criterion is that the gross income
of the candidates, hig parents, spouse and de-
pendent children should not exceed Rs. 24,000
per annum. Further one of the conditions of
allotment of dealerships is that the applicant
should be able to arrange the requisite land/
facilities/finance within four months of issue of
letter of intent, failing which he is liable to for-
feit the offer of dealership. The income criterion
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is evndently mtended to ensure .that the dea.ler-

ships are not cornered by well-to-do people
However, if applicants, particularly weaker sec-
tions among the Scheduled Castes/Scheduled
Tribes are required to arrange for land/faciliies/
finance within such short period, it is doubtful
whether many of them would be able tv do so.
The Committee, therefore, recommend that while
allotting dealerships, Government and the oil
Companies should assist such SC/ST applicants
in providing facilities like allotmen: of land,
sanction of telephone connection, sanction of
Bank finance at concessional rate of interest ete.

The Committee find that a number of registers

‘aré maintained by the oil companies in order to
. keep records of allotment of dealership/distribu-

torships of petroleum products to the Social
Objective Categories (which include Scheduled

" Castes/Scheduled Tribes) and others on the

basis of prescribed reservation percentages on
State-wise "basis. A system of maintaining
rosters on Industry basis was introduced with
effect from 5-6-1980. A scrutiny of some’'of the
registers shown to the Committee indicated that
a beginning has been' made in the matter of
proper maintenance of roster. However, the
present system of making entries and keeping the
registers up-to-date needs to be improved. Pro-
per feedback from the oil companies to the co-
ordinating oil company in the matter of actual
allotments against reservation quotas is also
necessary. The Committee would also stress that
the toster registers should be checked at regular
intervals by the officers who may be designated
for the purpose and discrepancies noticed should
be rectified In view of the volume of work in-
volved in the maintenance of registers, the
feasibility of computerising the data may also
be examined by the Government,

During evidence when the Committee veferred
to benami transactions in dealership business,
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the Secretary, Department of Petroleum stated
that “personally I have no doubts in my mind
that the instances of benami holdings may be high,
because there is a bagic difficulty in this case.
We wish to help somebody who belongs to the
deprived sections, By definition, deprived sec-
tions do not have the resources, and these are
highly sought after, There are other people who
are prepared to take them over under cover of
benami.” It is seen that in the guidelines issued
by the Department of Petroleum to the public
sector oil companies from time to time, an ela-
borate procedure for screening of applications,
interview by Selection Board, field investigation
etc. hag been prescribed. The Committee, there-
fore, expected that benami dealerships would
have been kept under check. This is not so as is
evident from the statement made by the Sec-
retary, Department of Peiroleum before the
Committee, Thus the very objective of bringing
socially deprived groups into the dealership
business is defeated. The Committee do not
consider that the problem is insurmountable.
If the Government and the oil companies can
introduce an efficient machinery for regular and
surprise inspection of the working of the dealer-
ships after allotment, there is no reason why
malpractices in this business cannot be kept
under check. The Committee recommend that
the existing set up in the oil companies for in-
spection of the working of the dealerships should
be suitably geared up.

When the Committee wanted to know whether
Government would consider any method to pre-
vent benamj holdings in dealerships, the Secre-
tary, Department of Petroleum stated that “one
suggestion which has come is that the outlets
may be owned by the Oil Companies and given
to certain members of the disadvantaged sec-
tions on grant or lease basis. Its financial and
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“admipistrative gspects we should certainly exa-

mine” The Committee suggest that a system of

" 'Oil Companiés ownmirg the retail outlets and

allotting to_the reserved categories, particularly
congidered for introduction on a selective basis.

Reservation of 25 per cent of the dealerships/
distributorships of petroleum products for Sche-
duled Castes and Scheduled Tribes was introduc-

“ed by the Indian Qil Corporation with effect from

1-1-1974. With the take over of erstwhile private

" Qil Companies (now known as Hindustan Petro-

leum Corporation, Bharat Petroleum Corporation
and LBP. Co. Ltd.) the policy of reservation for
Scheduled Castes and Scheduled Tribes was

‘extended to these Oil Companies with effect

from 23-8-1977. It was decided that with effect
from 5-8-1980, reservation percentages in respect
of Scheduled Castes and Scheduled Tribes and
other reserved categories should be maintained
on in Industry basis as a whole.

From the data furnished to the Committee it
is seen that in the case of LPG distributorships
the percentage of allotments to Scheduled Castes
and Scheduled Tribes during the years 190-81,
1981-82 and 1982-83 was 185, 18.2 and 30.1 res-
pectively. In the case of Retail outlet (Motor
spirit, High Diesel) dealerships, the percentage
of allotmentg to Scheduled Castes and Scheduled
Tribes during these years was 11.3. 10.8 and 228
respectively. In the case SKO/LDO (Superior
Kerosene, Light Diesel) dealershivs. the percent-
age of allotments to Scheduled Castes and Sche-
duled Tribes during these years was 242, 113
and 22.1 respectively. The allotment of distribu-
torships/dealerships to these communities have
thus been general'v below the prescribed per-
centage of 25. The Committee have been assured
by the representative of the Department of Pet-
roleum during evidence that the shortfalls would
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be made up in a year or two. The Committee
expect that the Oil Companies will make cone
certed efforts to fulfil the assuramce,
3.40 During: discussions held by a Study Group of

the Committee with the representatives of Sche-
duled Castes and Scheduled Tribes at Bombay in
June, 1983, a suggestion was made that ceiling
of 3500 cylinders per month for LPG agency
should be raised to 5000 per month. A non-
official has also suggested to the Committee that
while reserving locations for Scheduled Castes/
Scheduled Tribes, viability of the unit should be
given special consideration, These sugg:stions
may be considered so that the Scheduled Caste/
Scheduled Tribe allottees with their limited re-

sources are able to run the dealerships profi-
|tﬂ.bly,
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